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LOK SABHA DEBATES

LOK SABHA

Fridey, December 10, 1971|Agrahayana 19, 1893
(Saka)

The Lok Sabka met at Ten of the Clock
[Mg. SpraxzR in the Chair]
PAPERS LAID ON THE TABLE

NoTiFiCATION UNDER REPREAENTATION OF THE
PeorLe Act

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ] SINGH CHAUDHARY) :
I beg to lay on the Table a copy of Notifica-
tion No. S. O. 3249 (Hindi and English ver-
sions) published in the Gazette of India dated
the 30th August, 1971 making certain amend-
ments to Schedule V to the Delimitation
of Parliamentary and Assembly Constituencies
Order, 1966 in respect of the State of
Haryana, under sub-section (2) of section 9
of thc Representation of the People Act,
1950, ([Placed in Library. See No. LT—1249/71.]

AnnuAL REPoRT OF AGRIDULTURAL REFmiance
ConroraTion, Bossay Anp NoTIFIcATIONS
unpER GoveamMenT SAvINGS CERTIFICATES
Ao,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
GANESH) : < beg to lay on the Table—

(1) A eopy,of the Annual Report

Agricultural Refinance Corpaoration,
Bombay for the year ended the 30th
" June, 1971 along with the Audited
Accoupts, under subsection (2) of
section 32 of the Agricultoral Refie
nance Corporstion Act No. 1963,
%{?ﬂh%hhh‘rﬂﬂf

(2) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (3) of section 12
of the Government Savings Certifi-
cates Act, 1959 ;—

(i) The Post Office Savings Certificates
(Fourth Amendment) Rules, 1971
published in Notification No. G.8.R.
182! in Gazette of India dated the
4th December, 1971.

(ii) The National Savings Certificates
(Fourth Issue) Amendment Rules,
1971 published in Notification No.
GS.R. 1822 in Gazette of India
dated the 4th December, 1971,

[Placed in Library. See No. LT-1251/71.)

Am CoRPORATIONS (SECOND AMBNDMENT)
Rupes

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
I beg to lay on the Table a copy of the Air
Corporations (Second Amendment) Rules,
1971 (Hindi and English versions) published
in Notification No. 8. O. 5092 in Gazette of
India dated the 8th November, 1971, under
sub-section (3) of section #4 of the Air Cor
porations Act, 1953, [Placed in Library. Sm
No. LT-1252/71.)

NoTmmoaTioN UNDER COMPANIRS ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): I begto
lay on the Table a copy of Notification No.
G.S.R. 1665 (Hindi and English versions)
published in Gazette of Indin dated the 6th
November 1971 making certain alteratim
in Schedule VI to the Companies Act, 1936,
under sub-section (3) of section 641 of the
ﬁM[Mﬁums«m.m.nw
1.
Norerioariom onoen Cavrear Exomes o
Savr Acr, Cewrmar Exors Rouss, Mvsons

Srauwr Aor axp Guzamat Esvaarion

Cem Acr

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI



Papers laid

SUSHILA ROHATGI) : I beg to lay on
the Table:

n

@

i

L=

(i

—

(i

—

(&)

o)

A copy of the Central Excise (Six-
teenth  Amendment) Rules, 1971
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
1757 in Gazette of India dated tho
20th November, 1971, under scction
38 of the Central Excises and Salt
Act, 1944, [Placed in Library. Ses No,
LT-1254/71.]

G.S.R. 1675 published i Gazette of
India dated the 6th November, 1971
together with an explanatory memeo-
randum.

G S.R. 1725 published in Gazette of
India dated the 13th November,
1971 together with an explanatory
memorandum.

G.S.R. 1758 published in Gazette of
India dated the 20th November
1971 together with an explanatory
memorandum.

[Placed in Library. See No LT-1255/71.]

A copy (Hindi version) of Mysore
Notification No. $.0, 1327 published
in Mpysore Gazette dated the 29th
July, 1971, under sub-section (2) of
section 9 of the Mysore Stamp Act,
1957, read wath clause (c) (iv) of
the Proclamation dated the 27th
March 1971, isued by the President
in relation to the State of Mysore.
{Placed in Library. Ses No. LT-1256{71.]

A copy (Hindi version) of Gujamat
Notification No. (GHN-38) SUA-
1071 (7)-TH published in Gujarat
Government Gazette dated the 10th
August, 1971, under sab-section (3) of
section 13 of the Gujarat Education
Cem Act, 1962, read with clause {c)
(iv) of the Proclamation dated the
18¢h May, 1971, issped by the Presi.
dent in relation to the State of Gujarat.
[Placed in Library, See No, LT-1257/71.]

DECEMBER 10, 1971

10,02 hrs,

RAILWAY CONVENTION COMMITTEE

MmvuTes

SHRI R. K. SINHA (Faizabad) : Ibigto
lay on the Table Minutes of the First, Second,
Third and Fourth Sittings, of the Railway
Convention Commuttee 1971, held on the 6th
and 21st September, 20th October and 30th
November, respectively.

—

1003 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, T have to report the
following messages received form the Secret-
ary of Rajya Sabha;

(1) In accordance with the provisions of

sule 127 of the Rules of Procedure
and conduct of Business in the
Rajya Sabha, I am directed to m-
fiom the Lok Sabha that the Rajya
Sabha, at its sitting held on the 8th
December 1971, passed, in accord-
ance with the provisions of article
368 of the Comstitution of India,
without any amendment, the Con~
stitution (Twenty-fifth Amendment)
Bill, 1971, which was passed by the
Lok Sabha at its sitting held on
the 1st December 1971."

(ii) “In accordance with the provisions of

(i)

rule 127 of the Rules of Procedure
and Conduct of Businem in the
Rajya Sabha, I am directed to in«
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the
Sth 1971,

India, without any amendment, the
Comstitution (Twentyixth Amend-
ment) Bill, 1971, which was passed
by the Lok Sabha at its sitting held
on the 2nd December, 1971."

“In accordance with the provisioms
of male 127 of the Rules of Proce-
dure and Condurct of Byuines, in the
Rajya Sabha, I am direct] to ine
from the Lok S8abha that the Rajya
Sabbm, at its sitting beld on the Sth
December, 1971, agreed without any
amendmeat to  the  Emergency
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Risks (Ggods) Insurance Bill, 1971,
which was pased by the Lok Sabha
at its sitting held on the 8th Decem-
ber, 1971."

(iv) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rayya Sabha, 1 am directed to infrom
the Lok Sabha that the Rajya Sabha
at its sitting held on the 9th December,
1971, agreed without any amendment
to the Emergency Risks (Under-
takings) Insurance Bill, 1971, which
was pasied by the Lok Sabha, at its
sitting held on the 8th December,

1971,
L ]
10,04 bra.
JOINT COMMITTEE ON OFFICES OF
PROFIT
PIRST REPORT

SHRI D, BASUMATARI (Kokrajhar) :
Sir, I beg to present the First Report of the
Joint Committee on Offices of Profit.

PUBLIC ACCOUNTS COMMITTEE
TWENTIETH REPORT

* SHRI SEZHIVAN (Kumbakonam) : Sir,
T beg to present the Twenticth Report of the
Public Accounts Committee regarding action
taken by Government on the recommendeda-
tions contained in their Hundred and Thirt-
feth Report (Fourth Lok Sabha) on Audit
Report (Civil), 1969 relating to the Ministry
of Transport and Shipping and Audit Reports
on the Accounts of Calcutta, Bombay and
Cochin Port Trust,

COMMITTEE OF PRIVILEGES
®*  FIRT REPORT

SHRI R. D, BHANDARE (Bombay
Central) : 8ir, *I beg to present the Fimt
Report of the Committee of Privileges.

QOMMITTEE ON SUBORDINATE
LEGISLATION
Saocen Raromr

mng L. DAGA (Pali) ; Sir, 1 beg

B.O.H. 6

to present the Second Report of the Commi-
ttee on Subordinate Legialation.

10.06 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Sir, I rise
to announce that Government Business in this
House during the week commencing from
Monday, the 15th December, 1971, will consist
of :—

(1) Consideration of any item of Gover-
ment Business carried over from
today’s Order Paper.

(2) Discussion on the Resolution
regarding Interim Report of the
Railway Convetion Committee,

(3) Discussion on the Statutory Resolu-
tion seeking disapproval of the Delhi
Road Transport Law (Amemdment)
Ordinance, 1971 and consideration
and passing of the Delhi Road Tra-
sport Laws (Amendment) Bill, 1971.

(4) Consideration and passing of :

(a) The Industries (Development
and Regulation) Amendment
Bill, 1971,

(b) The Personal Injurics (Compen-
sation Insurance) Amendment
Bill, 1971.

(c) The Personal Injuries (Emerge-
ncy Provisions) Amendment
Bill, 1971,

(d) The Emential Commodities
(Amendment) Bill, 1971,

(5) Consideration of a motion for i.odi-
fication of the Prevention of Food
Adulteration (Second Amendment)
Rules, 1971, given notice of by Shri
N. K. P. Salve.

SHRI 8, M. BANERJEE (Kaopur) : Sir,
we should have some discussion on the inter-
pational situstion with reference to the
Ametican attitude,

MR, SPEAKER : They say that there



7 8. 0. H.

are only a few days left and the business is
more than the time available.

SHRI 5. M. BANERJEE : We should
have one or two hours’ discussion. We do not
know what is our attitude.

MR. SPEAKER : Yes, I quite agree
with this.

SHRI RAJ BAHADUR : May I request
the House that in the situation we are faced
with, it may be left to Government to decide
whether it will be in the interest of the
country and our maximum war effort to hold
a discussion in the House on the international
situation or not ?

SHRI S. M. BANERJEE : We want to
discuss the war situation,. We want to criti-
cise the American behaviour, We know our
responsibility towards war. We want to help
the country.

SHRI H. N. MUKERJEE (Calcutta—
North-East) : Very important statement aie
being made by foreign Governments like
United State and West Germany which 1mpi-
nge on our international policy as well as our
economic policy and all the rest of it. The
Government and the country should give a
proper answer. Parliament is the only forum
where that answer can be formulated with
the support of the people’s representatives.
Therefore, as soon as posibic, there should
be a discussion on these matters.

SHRI RAJ BAHADUR : I concede that
Parlisment is the most important forum for
the ventilation of the nation’s views. At the
same time, the Government has been absolu-
tely alert in regard to the statements which
mre being made by foreign Governments and
we are making all diplomatic moves and
countermoves, that are necesary. And in
the'interest of the success of those moves,
it is necessary that the time and the desirabilicy
of holding a discussion may be left to
the {overnment.

SHRI 8. M, BANERJEE : The condem-
dation of the American attitude must be
thare. , . . ( Enlerruption)

MR. SFEAKER : You have xiready said
it. Nuothing more than thet. Dr. Karan Siigh.

r————

DRCEMBEER 10, 1971 ]

10,10 hrs.

STATEMENT RE. CRASH OF INDIAN
AIRLINES AVRO AIRCRAFT NEAR
MADURAI

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I regret to inform the House that Indian
Airlines Avro aircraft VT—DXG while on a
scheduled fight from Trivandrum to Madural
yesterday crashed near village Cumbam which
is situated on the road from Kottayam to
Periyakulam in Uttamapalaiyam Taluka about
90 kilometres from Madurai at approximately
12.30 hours. This point is roughly 20 miles off
the approved track. The aircraft had taken
off from Trivandrum at 11.54 hours with 27
passengers and a crew of four. A list of the
passengers and crew is laid on the table of
the House. There are cleven survivors who
are receiving medical treatment at Madurai,

The estimated time of arrival at Madurai
was 1226 hours. According to the weather
forecast available to the pilot the sky in the
arca was generally overcast with scattered
hght showers. Wind velocity was moderate

Capt. K. L. Reddy, a pilot with 2} years
of command experience, had his last contact
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Wthywi&hthcfmﬂludﬂw bereaved,
and praying fot the specd recovery of the
injured.

List of Passengers and Grew

10.14 hra, °

TAXATION AWS (AMENDMENT) BILL
Exramuon o Tum o Pamsswsarion or
Sxizor Cosarrres Repont

BRI BHAWGAT JHA AZAD (Buagal

Bills introdused 19

pur): I beg to move :

That this House do extend the time
for the presentation of the Report of the
Select Committee on the Bill further to
amend the Income-tax Act, 1961, the
Wealth-tax Act, 1957 and the Gift-tax
Act, 1958 upto the last day of the first
week of the Budget Sesslon (1972).”

MR, SPEAKER : The guestion is :

“That this House do extend the
time for the presentation of the Report of
the Select Committee on the Bill further
to amend the Income-tax Act, 1961, the
Wealth-tax Act, 1957 and the Gift-tax
Act, 1958 upto the last day of the first
week of the Budget Session (1972),”

Ths motion was adopted.

10.15 bra,
PAYMENT OF GRATUITY BILL*

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : 1 beg to move for leave to introduce
a Bill to provide for a scheme for the pamy-
ment of gratuity to ecmployees engaged in
factories, mines, plantations, shops or other
establishments and for matters connected
therewith or incidental thereto.

MR. SPEAKER : The question is :

““That leave be granted to introduce
a Bill to provide for a scheme for the
peyment of gratuity to employces engag-
ed in factories, mines, plantations, shops
or other establishments and for matters
connected  therewith or  incidental
thereto.”

mmﬂnlﬂmo ¢

SHRI R. K. KHADILKAR : I introdyce
the Bill.¢

AP\blithed o the Gercrte of Tndis Excaardinary, Part 1T, Bection 2, dased 10.12.71,
Hintruduesd wish the secospmendation of the Presidest.
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10.16 hrs.

INDUSTRIES (DEVELOPMENT AND RE-
GULATION) AMENDMENT BILL*

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : I beg to move for leave
to introduce a Bill further to amend the In-
dustries (Development and Regulation) Act,
1951,

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill further to amend the Industries
(Development and Regulation) Act, 1951.”
Tha motion was adopted.

SHRL S. M. BANERJEE (Kanpur) : I
would only like to know whether this Bill is
going to be passed in this session. This is an
ordinance,

MR. SPEAKER : Let him introduce the
Bill. Why do you interrupt in between ?
This is for leave and not for introduction.

SHRI MOINUL HAQUE CHOUDHU-
RY : I introduce the Bill.t

SHRI S, M. BANERJER : This is an
ordinance. We want to know if this Bill and
the other Bill on gratuity are going to be
taken up in this session and passed.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR) : We
shall try to do our best, within the time at our
disposal.

STATEMENT RE : INDUSTRIES (DEVE-
LOPMENT AND REGULATION) AMEND-
MENT ORDINANCE

THE MINISTER OF INDUSTRIAL

DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : I beg to lay on the Table

1971, as required under rule (71) of the Rules

(4mds.) Ord. (53.)

of Procedure and Conduct of Business in Lok
Sabha. [Placed in Library, Sse Wo. LT-1258/71.]

DELHI ROAD TRANSPORT LAWS
(AMENDMENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):1
beg to move for leave to introduce a Bill
to provide for the establishment of a Road
Transport Corporation for the Union territory
of Delhi, and, for that purpose, further to
amend the Road Trasport Corporation Act,
1950, and the Delhi Municipal Corporation
Act, 1957, and for matters connected there-
with or incidental thereto,

MR. SPEAKER : The question is :

“The leave be granied to introduce
a Bill to provide for the establishment of
a Road Transport Corporation for the
Union territory of Delhi, and, for that
purpose, further to amend the Road
Transport Corporation Act, 1950, and the
Delhi Municipal Corporation Act, 1957,
and for matters connected therewith or
incidental thereto.”

The motion was adopled.

SHRI RAJ BAHADUR : I introduce the
Bill.

STATEMENT RE : DELHI ROAD TRANS-
PORT LAWS (AMENDMENT)
ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR): I
beg to lay on the Table a copy of the explana-
tory statement (Hindi and Engligh versions)
giving reasons for i.mmed.in;e legilation by
the Delhi Road Transport Laws {Amendment)
Ordinance, 1971, as required sunder rule 71
(1) of the Rules of Procedure and Conduct of
Business in Lok Sabha, [Placed in Library. Se
No. LT-1259/71.}

*Pyblished in the Gazette of India Extraoedinary, Part 11, Section 2, dated 10-12-71,
4Introduced with the rectmmendation of the President.
*Published in the Gasette of Indis Bxtraordinary, Part, I1, Scetion 2, dated 10-12-71
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10.18 hrs.

ASIAN REFRACTORIES LIMITED
(ACQUISITION OF UDERTAKING)
BILL—Contd.

MR. SPEAKER : We will now resume
discussion on the Asian Refractories Ltd.
(Acquisition of Undertaking) Bill.

Sardar Swaran Singh II

SHRI SWARAN SINGH SOKHI (Jam-
shedpur) : How much time is allowed to me,
Sir ?

MR."SPEAKER : As much time as you
want. I will try your stamina to-day. You
can speak for, say, about ten minutes.

SHRI SWARAN SINGH SOKHI: I
resume my speech on this Asian Refractories
Ltd. (Acquisition of Undertaking) Bill. I do
not know how the sum of Rs. 81 lakhs has
been arrived at. How have they calculated
it ? As far as my information goes, the Speci-
alist 1n the Bokaro Steel Plant, Mr. Chiber,
was in the service of Mr. Rampuria and from
that company he joined the Bokaro Stecl
Plant and Mr. Rampuria has swallowed
huge sums of money and there are liabilities
also on this plant of several crores of rupees,

MR. SPEAKER : Let not the hon. Mem-
ber mention the names of persons who are not
here to defend themaclves. He can mention
the point otherwise.

SHRI S. M. BANERJEE (Kanpur) : He
can say that A has swallowed money, B has
swallowed money and so on.

MR. SPEAKER : The hon. Member is

not preseat in the House. The rules do not
allow it, nce he is & new Member, I am
drawing his attemtion to this.

L

SHRI SWARAN SINGH SOKHI : I want
to point out that this refractory plant was
closed down in 1968 is merely a junk now,
and, somohow they have mmosged to get
Rs. §# lakin from Government. 1 think the
machinery is now defective. We are m
o invest another Rs. 1.4 crores m

(deqn, etc.) Bill

set up our own refractory plant nearby ine-
tead of trying to take it over. Anyway,
because of the policy of Government, they
have decided to take it over. No doubt, ¥
support this Bill. But I feel that this is a matter
which should have hbeen gone thorough into
before Rs. 81 lakhs had been sanctioned to
be paid in the court.

I would also like to submit that the
management of this refractory plant should be
kept out of the Bokaro steel plant management.
There should be a scparate company formed
for the management of this refractory plant.

Regarding compensation, I would like to
know we should pay any compensation atall,
especially after we have passed the Constitue
tion Amendment Bill recently. Again, why
should we pay interest at the rate of 7 per
cent ? The interest rate on saving accounts
in hanks is just about 3} per cent or 4 per
cent, unless the amount be in fixed deposit.
I feel that we should not pay any compensa-
tion at all Again, the word used is ‘amount’,
One hon. friend of mine wanted to raise this
issue, but I had asked him not to press that
point. The word ‘amount’ also means com-
pensation. It means full value. This is the
meaning that we find for this word in the
dictionary. Amount means full value, So, I
do nnt know what legal implications we shall
have to face later on. I am not a lawyer, but
still this is what I could read from the diction-
ary. So, I feel that compensation should not
be paid. Again, if at all we have to pay this
amount of Rs. 81 lakhs we should pay it
Immediately, just as we had paid to Birlas a
few months back, and we should not pay
7 per cent interest on it. I would like to know
why we should pay 7 per cent interest.

AN HON. MEMBER : The Asian Refra.
ctories also belongs to the Birlas,

SHRI SWARAN SINGH SOKHI: It
may be so. I do not know.

Now, I want to say a word about ghe fire
that broke out in the Bokaro steel plant. I
would like to remind the hon. Minister of the
request that I had bean making at one of she
committes mectings of which I happen to be
the convencr, namely the moctings of the come
mittee on Steel, Mines and Metal. The hon.
Minleter has not so far pald any heed to it. If
auly he had heeded to what I had said, theve
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[Shri Swaran Singh Sokhi]
would have been no fire at all, Itwasa

mysterious fire which took place in the Bokaro
steel plant.

Who is responsible for this ? Are we going
to complete it by 31 December as stated by
the Minister ?

MR. SPEAKER : He is off the track.

SHRI SWARAN SINGH SOKHI: I
wanted to put it in because this is also con-
nected with the Bokaro sterl plant, steel,
mines and metals, They all come in one, I
am also Convener of the Steel, Mines and
Mpetals Committee here,

7T WTAT T GrgEr ! Of course, I
do appreciate that I have gone a little bit
away from the main subject. But as my
Mimster stated in one of the booklets which
he supplied to us recently, Members of Par-
liament are supreme. When we are the sup-
reme body, we should know everything that is
happening. The officers are our servants. We
should have our say in every matter. They
think MPs are ordinary people. They do not
bother about it. I am sorry to say this
about our officers, the bureaucrats. They
should be taken to task, whoever may be
found guilty. What action will be taken
agminst the officer who gives away Ra. 10
crores and after 10 days says, ‘I do not know’.
When funds arc mishandled like this, what is
the action going to be taken.

MR, SPEAKER : This is about refracto-
ries, not refractory officers.

@ o Ro W (avY) : o fed

Lid. (Acqn. aie) Bill 8

Shri Mohan Kumaramangalam spoke
yesterday about the refractories, but he never
mentioned a8 to how he arrieved at this
amount, why he is going to pay it and what
was the urgency in taking it over by ordinanee.
It could casily have been discussed here in
the ordinary course. Since we are committed
to it, we have got to support the Bill.

Again I would like to come to the Bokaro
steel plant, though it may be a little out of
the way. There is a lot of bungling going on

there.

MR. SPEAKER: In using the refrac-
tories P

SHRI SWARAN SINGH SOKHI: An.
other thing is surprising. Refractories are the
bricks used in blast furnace, coke ovens and
open hearths. How could they be destroyed
by fire when they are meant to be in the fire
always? How could a crore of rupees be set
off against this? To save their skin, the
officers have managed to do this. It is sabot-
age, planned sabotage as happened in the
Rourkela steel plant. An enquiry committes
should be constituted, consisting of Members
of Parliament. I may repeat this request
again. That committee should go imto this
question. They say that mx thowsand tonnes
of refractories, both Indian and Russian made
were destroyed. How could they be destroyed
by fire ? I want to know from the Minister,
Refractorics arc meant for furnaces. You put
them i the furnaces. As soon as the last
brick is put in the blast furnace, it is ready
for commismionining the next day. It is not

mnﬂ-innlnctbnmdw,wﬂii:lﬂm



is ready for commissioning. I want to chal-
lenge what the Minister said,  If you know it,
tell me, (Jaterruption.) He was putting some-
thing into my head. I was born in Jamshed-
pur, the stecl city of India, and T know. Ask
me any question on steel.

SHRI SHAHNAWAZ KHAN: I am
quite incapable of putting anything into s
head.

SHRI SWARAN SINGH SOKHI : Please
do not. If you do not know, keep quiet.

MR. SPEAKER : Order, order. Please
conclude, You have taken much time.

SHRI SWARAN SINGH SOKHI: Iam
sorry to note that refractories amounting to
the tune of Rs, | crore were destroyed. Who
is responsible for that Rs. 1 crore? Mr.
Kumaramangalam says Rs, | crore is nothing
for this steel plant. If you spend something
from your pocket, you will know it Can you
spend just ten paise without knowing what it
is for? You will think twice to buy the
Evening News at the street crossing over there,
(Interruption). It is our money; itis the tax-
payers' money. If 1 do not pay tax, my
house in Jamshedpur will be auctioned, It is
the tax-payers’ money. Officers who are
getting just Rs. 3,000 a month are given
powers to spend a thousand crores of rupees.
Their property should be confiscated.

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMANG-
ALAM) : Whose property ?

MR. SPEAKER : He says your property.

SHRI SWARAN SINGH SOKHI: Not
his, 1 say that the property of those officers
found guilty should be confiscated, and they
should be put behind the bars. Otherwise we
canpot run AP steel plants like this.

MR. SPEAKER : Yes; thank you very
much, That will o. You are confiscating the
time of the House.

SHRI SWARAN SINGH SOKHI : Thack
o, Sie,

*SHRX J. M. GOWDER, (Nilgirls) : M.
Bpenlusr, Sir, 1 am grateful ¢9 you foc giving

me an opportunity to speak on the Asan
Refractories Limited (Acquisition of Under-
taking) Bill on behalf of my party, the
Dravids Munnetra Kazhagam. I whole-
heartedly welcome this Bill as it cavisages the
taking over of a unit whose products are very
essential for our steel plants. On another
count aiso this Bill has to be welcomed because
this laudable step has been taken at the time
when the country is faced with a gmve
national crisis.

Sir, this unit started commercial produc.
tion in the year 1966, but for a variety of
reasons it had ceased operations in June
1968, 1e in less than two years of
starting commercial production. We do not
know the factors that contributed to the
closure of the unit, whether it was running at
a los or at a profit. If the unit ceased
operations wathin two years boecause it had
been losing heavily, I do not know why such a
umt should be taken over by the Government
at this juncture. I would like to have some
clarifications from the hon, Minister regarding
these variety of reasons on account of which
the unit stopped functioning.

The argument now advanced by the
Government 1 that for the purpese of
augmenting supplics of refractories to moet
the essential requirements of the irom and
steel industty in the public sector this unit
has been taken over. If this is 50, I would

causing any further delay. I am alio duty

the fact

*The ucigioal speoch was delivered i Tabil,
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vened on 15.11.1971, just 28 days after the
issuance of this Ordinance. Having waited for
three years, could the Government not have
waited for 28 days more so that they could
have introduced straight forward a legislation
to this effect in the Lok Sabha? By taking
recourse to the method of isyuing Presidential
Ordinances just before the meeting of the
Parliament, I am strongly of the view, that
the Parliament comprising of the elected
Members has been treated in a derogatory
way by the Government. I would like to
appeal to the Government that they should
restrain themselves a little in taking such
hasty steps.

Sir, only last week this House approved
with absolute majority the Constitution
Twenty-fifth Amendment Bill, taking away
the word “compensation” from the Constitu-
tion and by substituting it with the word
“amount”. But, within & week we find that
the word “compensation” has crept in this
Bill. The cardinal principle in passing the
Constitution Amendment Bill was that when-
ever a private property was taken over by the
Government in public interest, adequate
compensation or comp jon on )
value of the property nced not be given by
the Covernment. But, here this Unit will
receive a compensation of Rs. *81 lakhs, in
addition to the amount of Rs, 1,40 crores to
be spent by the Government on setting the
plant right. As the hon. Member who preceded
me stated emphatically, the Government could
25 well have started a plant ancw. I can
understand if the unit which is running in a
good condition is taken over at such a cost.
But, here so much amount as compensation is
to be paid for a plant which ceased operations
within two years of starting for a variety of
reasons. In addition to the compensation to
be paid, the Government propose to give 7%
intercst for the amount of compensation to be
paid in 10 instalments, It is inexplicable to me
why such a high rate of interest at 7 should
be paid by the Government. I would suggest
that the amount of Rs. 81 lakhs should be
paid in one lump sum 1o that the Government
can save at lemst this interest at 7% per
nnpum. I am sure that the hon, Mindster will
give serious consideration to this suggestion.

Before I conclude, I would say with all
foroe at my command that when any unis
from the private sector is taken over by the
Govoarament, it must be appreciated that that
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unit has been fully exploited to the optimum
level by the private sector and as such no
compensation, for which we have now constitu-
tional sanction, should be paid by the
Government. I would add that the Govern-
ment should utilise fully the powers given to
them under the Constitution, which has been
recently amended, and refrain from bringing
before this House legislative measures giving
compensation to a privateé scctor unit taken
over by the Government.

With these words, I conclude.
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DR. KAILAS (Bombay South): Mr,
Speaker, Sir, I congratulate the Minister for
bringing forward this Bill for taking over the
Asian Refractories, I might tell the House
that on the 19th September, 1965, Government
decided to drop the proposal for setting up a
refractory plant in the public sector. Today
our steel plants are not keeping up their pro-
duction becaure of the nowsupply of refrace
torica by the private sector of the required
specifications. Not only that, sub-standard
refractories are being supplied, Hence, itis a
weloome move of the Government that the
Asian Refractories are being taken over,

Sardar Swaran Singh has rightly askeds
question as \pehow refractories, costing Rs. 1
crore, could be by fire when they
arg fireresistant or fire-proof. The Minister
would kindly inqbire ato the whole episode as
;&wmmmuww

We are alto very anxious 0 know why (ki
bige dmovint is buing paid a8 compensation to
the owneey of Asian  Refincindies sl that too
ins instalenccits paging 7 por veot lmverest, It
bettor thit wo seve this iutdeest. T unight dis

clote to the House thatthe Government had
spent about Rs. 17,04 lakhs, when they had
decided to establish & public scctor 1eflractory
plant, on the preparation of preliminary and
detailed projoct reports, Is this amount, which
was spent in 1963-64, going to be helpful when
we are taking over these refractories ?

I am sure, under the able and energetic gui-
dance of the present Minister, Shri Kumara-
mangalam, whatever bad name the steel plants
are getting because of the defects and shortcoms
ings of the private sector which perhaps isinter-
ested in failing the public sector, this project
which is going to be taken over will be able to
put away the hurdles which were coming in
the way of production of steel in the country.

THE MINISTER OF STEEL AND MINES
(SHRI §. MOHAN KUMARAMANGALAM):
Mr. Speaker, Sir, may I frst of all thank all
hon, Members who have contributed to this
debate and alio raised some very important
questions which need reply ?

A number of hon, Members have raised the
question of compemsation, I would like to
assure them that this compensation is not really
going to the private party at all. The matter
came up, as I mentioned in my speech when I
introduced this Bill, before the Caleutta High
Court ona petition filed by the Industrial
Finance Corporation which is the main credi~
tor of the private party. What was owed to
the Industrid Finance Corporation issome-
where in the region of Rs. 81 lakhs orso.
Almost the entire amount, therefore, will go to
the Tndustrial Finance Corporation which has
the first mortgage right on the amsets of the
company. Whatever is left over will go to the
United Bank of India which is also a nationa-
lised bank and which also one of the creditors
to the company. So, not a single pie of com-
pensation or whatever one calls that money
will go anywhere except, I use the expression,
from one pocket of the public purse to another
pocket of the public purse, (Interuption) Itis
a limited Hability compsny. There Is 0o ques
tion of anybody paylng from his owa coffers.

It is not owned by Birlas. It is Birles actuds
Iy who bid for 1t and the compasy, thet i, the
Asian Refractories L4d., was keocked down to
Birias. That beiuge me to the point cubed by
nty bon. ficad who asked why it i that we
oepe ap by way of st Ordinence, We cam
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up by way of an Ordinance because the matter
was pending before the court. Already, an
order had been passed in favour of the Eastern
8pinning Mills of the Birlas who applied under
the Monopolies and Restrictive Trade Practices
Act for sanction to take over the Asian Refrac-
tories Ltd. We thought we could not delay
any more, Either we should give sanction or
we should take it over. Instead of waiting,
and anything may happen, sometimes courts
act very slowly and sometimes they act very
fast, we thought it would be safer for wsto
take over, After all, we come before you and
it is for you, for the Members of Parliament,
to decide what the Government has done by
way of taking over is right or wrong.

Toget back to the question of compensa-
tion, there 3 no question of our paying out
money in favour of the private party noris it
going to, in any way, result in the liabilities of
the private party to its creditors being made
less because it is a limited liability company
and, therefore, you cannot proceed againgt the
assets of individuals who happen to be share-
holders.

Then, Mr. Bhattacharyya raised the ques-
tion of workers. The position is that, at present,
out of the original 400 and odd employees who
were working in the Asian Refractories Ltd.,
when it was closed down in 1968, three years
ago, 22 employees only are continuing for
keeping the machinery in proper shape, etc.
They will, naturally, continue in employment
after we have taken it over, So far as
others are concerned, we are told that quite
a number of them have moved elsewhere
and may not be interested in their jobs
here, I do want to make one statement....
(Inderruption) We will take back the workers
who are suited to work there, Mr. Bhattachar-
Yya was very cloquent on the misdeeds of the
management. But surely we should be careful
to see that the workers who come to work in
this Factory arc good workers, are competent
warkers, who will do their work well, [ think,
we should not bind ourscives down thag we
must takeall regardiess of whether they are good
or bad, because we did not rocruit them, be~
cause we do not know how they were repruite
ed, because we do not know the standards on
which they were recruited, and we do not
know if thoy were recruited for ressons which

Subject to that, we will certainly give. employ-
ment to workers who really can contribute
to work the factory cfficiently. Three and a balf
years have gone by and all the workers will
certainly not be available and the workers who
may be available also may not be suitable for
being taken into employment,

11 brs.

Let me continue and deal with some
of the other points. A number of® members
have made criticism of the way in which the
public sector functions, It has almost become a
fashion now to assume that the public sector
functions badly and the private sector functions
well, But I would remind hon. Members that
there are black sheep in both the sectors, After
all all the sick mills were in the private sectors,
‘They became sick though they were in the
private sector. If one goes to the Heavy Boilers
Plant in Trichy in the South or Instrumentation
Ltd at Kota, I don't think there is any private
sector organszation that has functioned so
efficiently both in terms of profit and in terms
of production while at the same time meeting
all the social needs of the workers which very
very few private scctor organizations have done.
So let us at least be fair to the public sector. I
don't say that there arc no weaknesses, Hon,
Members have heard me speak on this question
before and 1 don’t want to expatiate on it,
Today I would only mention that it does not
help to go on repeating all the time that the
public sector is bad and it is ooly that the
private sector is always good because in fact,

SHRI PILOO MODY (Godhra): I smelt
it outside,

SHRI §, MOHAN XUMARAMANG-
ALAM : This i» another habit—habitually
interrupting, Like s babitual &riminal, babitual
interrupter.

SHRI D. N. TIWARY (Gopalganj) : Both
0 together,

SHRI 5. MOHAN KUMARAMANGA-
LAM ; We are trying to do our best. We
expect this factory to be a good factory. We



Jare taking it over, because the machinery is
good. Tt hias been kept in good condition. We
have checled it. The total amount that we are
going to spend om itis Re. 1.4 crores. Rs, 30
lakhs is for housing. So, it is & little over Rs. 1
crore plus Rs, 80 lakhs. Itwill be somewhere
within Rs. 2 crores. By spending Rs, 2 crores
we are going to get something like 36,000 tonaes
of good refractories. We are spending an cxtra
amount in order to introduce certain balancing
equipment to produce more sophisticated and
better refractorics and we think that it is a very
good investment economically and also from the
point of view of Bokaro and also from the point
of view of the country. The present feasibility
report that has beengivento us for the Bhilai
Refractories plant which we think somewhat to
be on the high mde is Rs. 8 crores so far as
equipment i8 concerned for production of
100,000 tonnes of refractories, some of which
arc more sophisticated. One t make an
exact comparison. But, by and large, we have
examined it carefully and we are confident that
this is a good deal, economical from the point
of view of the public sector.

Hon. Members have asked me about the
payment of interest. Well, I think, it really
arose in this way, When the matter came up in
the High Court, a deal was struck by which the
Eastern Spinning Mills would purchase it and
they agreed to pay Rs. 78 lakhs, payment to be
made in instalmens, When we consulted the
Finance Ministry as to what they think the best
way the compensation should be paid, they
thought that it might be more advantageous to
pey in instalments which would mean that we
will get the factory into operation and pay it
out of the profits of the factory rather than pay
the wholc amount at one stroke which would
mean that the Finance Minister would have to
put his band deeper intohis pocket immediately
rather than if be pays in instalments, Interest is
7% 1% more than the bank rate which was the
original ra%xed by the court and because of
that we have kepteto that interest and because
hm&mm'm of the Exchequer into
another, I don't think we need be very much
bothered about it

Mr. 8okhi raised certaln matters in relation
to Hokaro. When the matter of the functioning
of Bokaro comes up to be debated, when the
tatter of the functioniog of the steel plaats also
dotaes up here, which Bhri Bharat Singh
Chatihan had aleo reised, certainly, I'would

deal with it, but I do not think that I am
called upon now to go into the details of it.

I would mention, however, an important
matter which Shri Swaran Singh Sokhi had
raised, and that is about the fire that took place
at Bokaro as a result of which we have lost
somewhere in the region of—I would not put it
at Ra. 1 crore; it may be a little less, but
certainly a very substantial sum ; a very subst-
antial loss has occurred of refractories. I can
assure him that an inquiry committee has
already been set up. It ismnot that we have to
set up an inquiry committee, The committee
has already been set up and Is going into the
matter, And whatever findings are there by the
inquiry committee, both in respect of the causes
of the loss as well as in respect of the negligence
of any individuals who were resporsible, action
will be taken on those findings in the same way,
as he knows very well, action was taken on the
Loombo Committee’s report. I do not want to
go into the technicalities of how these refrac-
tories had suffered on account of the fire, But
I can assure him that they have suffered because
of the fire, because when we stack refractories
like that, they can suffer in that manner as a
redult of fire.

I do not want to cross swords with him
on this matter, because I am not an engineer,
1 believe that my hon. friend is an engi-
neer, but 1 think on this matter he may not
know as much as he ought to know or has
to know in order to appreciatc how refrac-
tories can wuffer in a fire.

Then, we have been asked for guarantees
that this factor would function properly. We
have decided that for the time being, Bokaro
Steels, in terms of clause 9 of the ordinance
and now under the Bill also, should manage
the new factory as we put it up. Ultimately
what form it should take, whether it should
be a subsidiary of Bokaro Steels, what its
relationship with Bokaro Steel should be are
matters yét to be finally decided, and we
have not decided that point yet, But itis
obvious that it will have to have a very close
relationship with Bokaro Steels, the reason
being that the refractaries that it products
will be wsed by Bokaro Steel ; it will virtually
be a captive plant for Bokaro Steels. 1 think
Bokaro needs somewhere Hke 60,000 tannes of
refractories for its operational requirements,
and this factory s going to produce sround
56,000 topnes at present, So, maturally, we



8
(Asqun, atc.) Bill

[shri 8. Mohan Kumaramangalam]

shall see to it that the relationship between
the two is very close. Ido not think that it
would be right to say that three is any danger
to the company if it is operated and managed
by Bokaro Steels, because we except that the
management of all our public sector organisa-
tions will do their best they can to run these
organisations efficiently.

Shri Damodar Pandey had raised the
guestion of a bridge across the Damodar river.
We arc looking into it. We know that there
is need for building a bridge acrom the
Damodar which will improve communications
between Bokaro on the one side and the Aslan
Refractories on the other. I think that this
will also help to open up the area north of
the Damodar which is today illserved. The
Government of Bihar have also promised their
full cooperation in the matter. Now that we
have taken over the Asian Refractories, surely
we shall have to pay attention to this question
of a pioper transport comnection between
Bokaro on the one hand and the Asian Refra-
ctories on the other.

SHRI DAMODAR PANDEY : What
about the wage pattern ? I think the same
wage pattern will follow as in Bokaro.

SHRI S. MOHAN KUMARAMANGA-
LAM : I do not think that I am really in a
position to make any commitment with regard
to the level of wages, except to say that undo-
ubtedly, fair and proper wages will be paid.

MR, SPEAKER : The question is:

“That the Bill to provide for the
acquisition of the undertaking of the Aslan
Refractories Limited for the purpose of
sugmenting supplies of refractories to
meet the emential requirements of the
iron and stoel industry be taken into con-
sideration™.

Tihe motion wes odepied.
MR, SPEAKER : The question i ;

“That Clamses 2 to 11, Clawe 1, the
Enacting Ferowla, the Preamble and the
‘Thtie stand part of the Bill",

Thhe wwtion wics adopied,
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Clausss 2 to 11, Classe I, the Enacting Formuls,
the Preamble and the Title 1oere added 1o the Bl

SHRI 8. MOHAN KUMARAMAGNA-
LAM : I beg to move :

“That the Bill be passed”.
MR. SPEAKER : The question is :
“That the Bill be pawed.”

The motion tas adopied.

IL10 hrs.

COKING COAL MINES (EMERGENCY
PROVISIONS) BILL

MR. SPEAKER : We will take up the
Coking Coal Mines (Emergency Provisions)
Bill. Originally two hours were allotted for it
when the House was sitting the whole day.
Now the time is reduced to half. We will try
to finish with this within lesser time.

SOME HON. MEMBERS : It ix a very
important Bill.

MR. SPEAKER : Of course. I do not
deny it.

THE MINISTER OF STEEL AND MINRES
(SHRIS. MOHAN KUMARAMANGALAM):
How much time do I have to move the motion
for consideration P

MR. SPEAKER : As much as he thinks
very essential,

SHRI PILOO MODY (Godfirs) : Give
him ten minutes, )

SHRI 8. MOHAN KUMARAMANGA~
LAM : Shei Mody is not yet the Speaker,

SHRI PILOO MODY : 1may get your
job,

SHRI 5. MOHAN KUMARAMANGA.
TAM  Quer ooy dendbody,



I beg to move® 3

“That the Bill to provide for the
taking over, in the public interest, of the
management of coking coal mines and
coke oven plants, pending nationali
of such mines and plants, be taken in
consideration".

|

This is most significant picce of legisition
before this House this session other than the
Comstitution Amendment Bills, In bringing it
forward, Government are implementing the

assure hon. members that we are looking
mto the matter as to what is the best way
and a decision will be taken as to what
is the best method before the next session
comes”,

by the reserves of semi-and weskly-coking
coals in the manufacture of coke.

The structure of the coking coal mining
industry, cspecially of the prime coking coal
mining industry, in the couutry is very une
satisfactory, Nearly 200 of the coking coal
mines are located in the Jharia coal fields
where 40 per cent of the prime coking coal
mines produce less than 200 tonnes per day,
54 per cent produce less than 400 tonnes per
day, 81 per cent produce less than 1,000
tonnes per day and only 9 per cent produce
more than 1,000 tonnes per day, but less than
2,000 tonnes per day. The economics of large
scale can only be achieved if the mining unit
produces a minimum of 3,000 tonnes to 4,000
tonnes of coking coal per day. It would thus
be seen that the industry as it exists today is
highly fragmented.

In these circumstances, it has been obviows
to Government for quite some time that State
intervention was absolutely vital. This is no
new discovery suddenly made by us. As far
back as 1937, the Coal Mining Committes
appointed by the foreign Government of the
day had recommended the step of nationsli-
sation in these words :

“The wvarious facts and difficulties
outlined above admit of only one solution,
namely, state acquisition of mines and
minerals. This should comprise the Jharia
and Raniganj fields in the first instance.
These two are the most important fields
and contain the best coals in India and
the problems to be faced there are acute.

dificulties n covme
of time."
Even Englishmen of those dsys who had
foresight ackaowlsdged the defects fu the
working of the Jharia Selds
Sir Cyril Fox, Directar of the
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“The subject of the coking coal in
India has received a great deal of atten-
tion on papers, and the scriousncss of the
situation has been brought forward from
time to time. There is no doubt at all
that the main store-house of India’s coking
coal is the Jharia coalfield, and under
whatever pretexts reserves are assumed
in other fields, it is certain that those
reserves are unattractive to our iron-
masters unless mixed with an appreciable
proportion of Jharia stock. Thus, the
fundamental importance of the Jharia
reserves is evident, and yet, by the methods
now in vogue, for every ton of Jharia coal
despatched from the mines at least another
ton has to be sacrificed in working. When
we add to these considerations the preva-
lence of underground fires, the certainties
of subsidences and the lkehhood of
heavier pumping charges on the arrval of
the monsoon, it is clear that the situation
is serious.”

The 1937 Committee was followed by the
Indian Coal-fields Committee of 1946, and
this was followed by the working Committee
on the Coal Industry of 1951, and again by
the Balwantrai Committer of 1956, All these
committees consistently acknowledged and
admitted the fact that the Jharia coalfields
are in a very difficult position and immediately
stcps must be taken if not to nationalise at
least to amalgamate these amall coal mines
and bring them together 3o as to be able to
take advantage (a) of economies of scale and
{b) of wcientiic and rational methods of

i

The Balwantrai Committee particularly
produced schemes by which we would be able
"o ensure what is called voluntary amalgama-
tion of the smaller coalmines, the viable units
of which could produce something like 6,000
tonnes of coking coal a month. Unfortunately,
all the stepe that have been taken over these
wyears were of no value ; they took us nowhere
at all. Ultinaately, it became obvious that
we must go forward to nationalise the coking
coalmines, If anything, we have delayed this
far too long.

last semion of Parliament where I had made
this promise to hon. Members, & scare wm
created in the coalficlds of Bengal and Bibar
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about impending nationalisation and a number
of mincowners started indulging in activities
bound to result in serious damage to the
mines. Valuable equipment, vehicles, puraps,
etc. were sought to be removed and disposed
of and cash balances withdrawn, Bills for
supplies of coal were discounted. So it became
imperative for the Government to intervene
urgently and that is why the ordinance taking
over the management of 214 coking coalmines
was brought into effect from October 17, 1971,

At the time when the possession of these
mines was taken over, it also came to light
that some of the mincowners had made
arrangements to separate the ownership and
management of their coke oven plants from
coking coalmines. Unfortunately, the ordi-
nance did not cover this. And we have made
up for this in the Bill and taken power under
the Bill to take over these coke oven plants
which are right in the middle of the coking
coal munes. Some of the coke oven plants
which continued inside the companies which
were running as coking coal mines have
come into our hands but those which are

will now be taken over after this
Bill has been passed by Parhament.

SHRI K. D, MALAVIYA (Domariaganj) ;
They are almost inseparable.

SHRI S, MOHAN KUMARAMANGA-
LAM : Yes. But they managed to separate
them legally. I am not taking of any other
scparation. That is why we are now taking
power to take them over also.

The management of the cocking coalmines
for the present is being carrded on by the
Custodians under the control and supervision
of *the Custodian-General. The Custodian-
General who has been appointed by the
Government is Mr. K. 8. R. Chari, the
Chief Technical Adviser to tht ! Department
of Mines, acknowledgedlyeone of the leading
mining engineers in our country, It has been
considered neoemary to form s Government
company to take over the managements of these
mines, when it is brought into existence
wery soon, sud provision has been made in
this Bill for seiting up such a company,

1 should like onoe more in conclusisa-—
because thare is ot very much more I can sey
while jotroduging the Bili—to eprphadise that
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the nationalisation of the coking coal mines
has been proposed basically and fundamen-
tally with a view to augment the supply of
coking coal to mect the growing requirements
of the iron and steel industry. Figures go
like this. The present coking coal produc-
tion capacily in the country—not production
but production capacity—is 24.6 million
tonney—5.2 million tonnes in the public
sector and 19.1 million tonnes in the then pri-
vate sector and now under the management,as
a result of the Ordinance, of the public sector,
The actual production of coking coal during
the year 1970.71 was 17.5 million tonnes.
The present steel production capacity is 9
million tonnes and it is likely to go up to 12
million by 1973-74, that is, the end
of the Fourth Plan for which thirty million
tonnes of coking coal would be required.
From 17 we would have to up to 30, Thus
within the next three years we shall be faced
with a2 shortage of coking coal production
capacity, As matters stand, supply of cock-
ing coal to this vital industry cannot be en-
sured with the present state of development
and the outlook of the owners of the various
properties. For the development of a mine
there is always a long gestation period. For
a medium mine of 1000 feet depth the gesta~
tion period is about five to tix years whereas
in the casc of deep mines of 2,000 feet depth
the gestation period is of the order of about
10 to 15 years. For the development of such
mines for which advance action is necessary
it is essentinl to amess in detail the resources
of variows leascholds, geological disturbances
and demarcate viable units vis-a-vis capital
investment. As must of the leascholds are
mall with a groms reserve of about 6 to 8
million tonnes per leaschold with a few excep-
tions, even if the owner wants to develop he
cannot just develop it because of inadequate
reserves and lack of finance. There is a very
big job in front, of the cocking coal organi-
sation and it will have to treble or quadruple
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ed in the course of reconstruction of the
mines. This is not a small job at all.

We have got a great deal to learn from
other countries also. I think particularly
from the Polish coal mines. After the second
world war there was a great demand for coal
in Eastern Europe, in Poland, there were a
large number of thick seams but with limited
areas, small mines just as in Jharia today.
What they did in Poland after nationalisation
immediately after the war was to delinate
viable units. From a meagre 46 million ton-
nes they have gone up to 135 million tonnes
a ycar with probably the most advanced coal
mining methods known in the world. France
and Poland are leading in coal mining
techniques.

Hon. Members will, I am sure, be happy
to know that the Poles are coming forward
to help us, The polish experts are likely to
come here to assist as in restructuring both
the underground and overground, the entire
Jharia area,

But I should also like to warn the House
and I am sure the House will appreciate this.
It is not going to be an easy job at all. I do
not think it to be an exaggeration to say
that if anybody prevented earlier the nationa-
lisation of the coking coal mines....

Member’s Business at 11,30 ; there are only
five minutes left.

SHRI §. MOHAN KUMARAMANGA-
LAM : Ishall finish by that time. We had
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affairs .is uthered in for the workers in this
arca, But for this we shall nced a first class
management, the best mining engineers and
good managers also in our country. We are
determined to see that we shall have the
best management, that we recruit the best
mining engineers in our country regardles
of what part of the country they come from,
in order to shoulder this Herculean task.

1127 bes,
[Mz. DeruTY SPRAKER 01 the Chasr]

I would like to mention also to hon.
Members that we are doing well so far as
production is concerned. The production in

Sepmmbcr 1971, the last pre-nationalisation
month I may call it, was 1,009,000 tonnes. In
October, 1971, which was a fifty-fifty month

because we took over om 17th October, it
was 1,018,000 tonnes—9,000 tonnes more.
In November, 1971, it was 1,060,000 tonnes.
Therefore, production has increased, and
we have not gone backwards, though you
will find many newspapers writing that every-
thing is going to picces m the coking coal
mines because they share the philosophy of
some hon. Members on the other side who
look at things through coloured spectacles. 1
would like to assure hon, Members that the
mines are doing well and will do well in the
future.

I would only say finally that we have
provided in the Bill for compensation to be
paid for the management. There has been
some criticlm of this, and I can appreciate
the criticism also, but as the law stands to-
day, we have to pay some compensation for
the management. That is the advice that has
been given to us by the Ministry of Law, and
T think that it is not pomible for us in terms
of article 31 as it stands today, even after
the amendment, to avoid paying some com-
pemation. We have done so on the basis of
owking an claborate calculation which I
think i quite remonable, but very soon we
shall be taking over the mines themecives and
coming before this House with a Bill for
Taticonlimiion.

1 tommend this mesnme W the Hous
ﬂwwmﬂm

1128 hre.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

EIGHTH REPORT

SHRI SANT BUX SINGH (Fatchpur) : I
beg to move :

“That this House do agree with the
Eighth Report of the Committee on Pri-
vate Members’ Bills and Resolutions prese-
nted to the House on the 8th December,
1971,

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
Eighth Report of the Commuttee on Pri-
vate Members' Bills and Resolutions prese-
nted to the Housc on the 8th December,
1971.”

The motion was adopled.

SHRI H. N. MUKER JEE (Calcutta-North
«East) : It seems from the allocation of time
that Shri Bibhuti Mishra's Resolution would
nearly swallow the entire time. But normally
the Resolution that follows is permitted to be
moved in half a minute or less. 5o, may I
have some assurance from you that I will be
allowed to move my Resolution ?

RESOLUTION Re. RISE & FRICES
OF ESSENTIAL QOMMODITERS-Cowid.

ot wree o W (wohw) : yureRw
e, tw Ow K o feer v O
e @ At qrw per 130 W @
Yirerkg o Xquyr o 19 e wY wgt
ﬂwcwm&ﬂ!i fuw oy oft
ot vy e ke ef W
aﬂtnuﬂ% worc i wiv oy ehnlied



41 2. M.B. @ R Comm Ryf. AGRAHAYANA 19, 1898 (SAK4) P. M. B, & R. Cowm. Ryf. 42

IO AW WY qew wee f wngw
wqre ¥ A afis 29 7€ *Y 194 w9
drag 30 pwwT w4y T 216 grorg
Aty gy Feare 11.7 FRT wwEY
wak | Ay avw 131 ¥y AT
150 & vy 3t w@ & 18.7 sfwwe &
T gt | fras o g 90 sfrwa
o o g€ wmd few & gre adf
€ § 1 Sa¥ Ty A waw frwe € e
frgaft & e wat ok | IR A T
| ¥ I AT YE G At o qv o
g g® G g o) IEN AT W Frad wamer
w1 & ¥ frewda & ¥@ a@ A 9 aAgar
s frar §, vad A H wEw s
owm forar 8, g & onaeT wTgaT g

Jgras fugdr & &7 w1 Tww R,
i frfma T ey gy 1w
Wagaf fr g § P ol A
g ar i gw AE A e & fag
@e ¥} sito dewd ¥ guy a1 fiv aw
Q¥ Arorof w7 o SqTTL §, TAWY AT
O o o W gt faw AW d

THE MINISTER OF STATE IN
THE MINISTRY OE FINANCE (SHRI
I heard with

through the resolution of Mr. Jyotirmoy
Bosu, Asthe House is awnre, the question
of price rise has been under discussion contis
nuously in this House in various forms.
Only sometime back, on & calling attention
motion, the Finance Mimister indicated that
Government is seriowsly concerned about it
and he mentioned the various steps taken by
Government to control it to the extent possible,
I had thought that Mr. Bosu, btlonging to
an important political party, would have given
some serinus direction to the whole debate.
But I am sorry that apart from stating facts
and figures about which there is no dispute—
Government does not contest that there is a
price rise—he went on to attack personally
the Prime Minister by using phrascology
which does not suit a serious parliamentarian
and a political worker of his stature.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): : In your party, who else is there
other than Mrs, Indira Gandhi ? It is a onec
man party, woman of course | If anybody
wants to attack, the person invelved at the
toot has to be attacked.

SHRI K. R. GANESH : The difficulty is,
there are some political parties in the country
which think that all that they say is gospel
truth. During the last few months there have
been certain situations and certain policies
which have an interplay both in our national
as well as international life which Shri Jyotir
moy Bosu and his party require very serious
thinking, if they have to play a very substan-
tial rolein the political life of the country.
That is all I can tell him.

I have already started by saying that the
government is concerned about the price situs-
tion. It is & major question impinging on the
very stability of this country and threatening
the foundations of many institutions that we
have bullt up. Government is seriously congl-
dering ways and meams of controlling the
price situstion.

It was ixted by some hon. Mombers thiit
we are trying toa put the price yisk on the
Bargiadesh situntion. ‘This is ot corvest be-
jouaney S paice ciee b bone thire wwen exdics
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&nd it is not the intention of the government
to put everything on the Bangladesh situation.

SHRI JYOTIRMOQY BOSU : That is
what your party has been repeatedly saying.

SHRI K. R. GANESH : At the same
time, you cannot neglect or ignore the impact
of Bangladesh on the price situatiun either,
I wish to remind Shri Jyotirmoy Bosu that
when the last budget was introduced a massive
effort was made by the Finance Minister to
raise resources, 1t is necessary to raise resour-
ces to sec that there is balance between the
money supply and the goods that are avail
able, After making this massive effort to raise
resvurces wi were faced with this Bangladesh
situation. At that particular time the strategy
which the guvernment adopied was to raise
resources, 1o bung about financial discipline,
to bring about credit squecze to see  that the
speculative forces are put a stop to and to
ser, to the extent paossible, that a policy is
followed by which the black money, arrcars
of taxes and various other evils which are
having direct and indirect effect on the present
situation are controlled. When we were follo-
wing this strategy, we were faced with this
Bangladesh refugee problem.

Now, of course, we arein a situation of
emergency, m a situation of a full-scale war.
The Bangladesh situation is not the only cause
for the price rise, but whatever cfforts the gov-
ernment made to check the price rise were
hampered by this extraordinary situation, this
unparalleled burden which was thrust on the
nation.

The idea of the consumer resistance which
the Finance Minister made in one of his re-
marks has been criticised and pooh-poohed. It
is not the intention of the government to
solve this problem only by consumer resistance.
There has to be economic development, gove-
rmmental control and a strict watch on specu-
lative and anti-social forces. But, apart from
that, the idea of consumer resistance was not
such an infantile idea, as some of the hon.
Members who criticised it tried to make out,
The price rise i1 due to certain economic
factors, There are somc cconomic realities
from which you cannot run away, no matter
what arguments you put in, no matter how
loudly you proelnim that this government is
fbuowhg = pro-capitalist or pro<menepolist

policy. Theme coomomic factors which are
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realities have to be faced by taking long term
and short term measures so that the price
could be brought under control. Apart from
that, there are anti-social forces.

SHRI JYOTIRMOY BOSU: In the
Government itself,

SHRI K. R. GANESH: Let us take,
for instance, the Budget. When the Budget
was introduced, there was no immediate
levy on items of cssential commodities which
the vast masses of people need; yet, there was
a sympathetic rise and the anti-social forces
had taken advantage of it.

Therefore, the idea behind the consumer
resistance is involvement of the people in
putting down thesc anti-social forces. It was
not such an infantile idea. I think, political
parties will have to consider. ... . (Interruption.)

SHRI N. K. P. SALVE (Betul): Nor
was it very revolutionary.

SHRI K. R. GANESH: It depends
upon what is your concept of a revolution.
My concept of revolution is not that we make
revolutionary speeches here. If vast masses of
people are involved, if in every mohalla there
is a force which can keep a check on that, its
total effect will be that the entire evil social
forces that are existing in our country and in
our social life, can be checked to a very large
extent.

As I have said earlier, there is no difference
of opinion that there is a price rise; there is
no difference on the statisties produced. The
question is how we are going to tackle this
problem. There are certain factors which it is
necemary to indicate here. After a period of
relative stability in  prices covering the two
years 1968-69 and 1969.70, there was a risc of
5.5 per cent in 1970-71, Ho the major
part of 197071 starting from June 1970 was
characterised by a fair deghee of stability; in
fact, the period of stabiliv extended from
June 1970 to May 1971 during which months
the index rose from 180.9 to 181.9,

Later, with the onset of the slack season
and wvarious other factors that have gone into
umﬁmdumm the situation
deteriorated and Scptemoher, 1971 the
wmmmm But there has beon
a decline i the prices of commoBties «nd' ¥
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has been observed that a fail of 2.5 per cent
has been there, It has been continuing and it
is slightly better than what it was last year in
the corresponding period when the decline
was of the order of 1.1 per cent. This trend
is continuing and we hope that this trend
continues. With various other measures that
the Government has initiated, with a revival
of the industrial production about which also
there is certain indication, and with the total
economic picture emerging better, it may be
possible for us to have an impact on the price
situation.

1 also wish to place before the House that
whenever the nation's economy takes a forward
trend and_ position, certain external factors
disrupt the entire thing and once again take
us back After the success of two Plans, we
had the 1962 Chinese external pressure. We
had hardly recovered from that, when in 1965
the Pakistani war came. All this total effect
has been felt by the cconomy. When we
were at the point of making a break through
this grim and unparalleled crisis, through
which the nation is passing today, came up.
Thewe are some of the facts which it is
necessary to recognise. It is not the intention
of Government to get out of its position and
put everything on these factors. But economic
realities arc realitics and they will have to be
taken into consideration and effective measures
initiated so that we can make some impact on
the price situation.

SHRI R. V. BADE: What are those
measures which Government is taking nowea-
days ?

SHRI K.R. GANESH: At various times
on the floor of the House the Government has
indicated the various measures taken and I
should not take the time of the House by
going into them but I should repeat some of
the stcps that have been taken. In the none-
Plan expenditure there has been a cut of 5

the shortage of industrial raw materials,
imports of raw materials have been initiated.
Then, certain items have been taken in the
essential commodities list.. . (fnterruption.) You
cannot discuss economic realities, A kind of
speech which the hon. Member has made is a
good political speech. But there are certain
rcalities which have got to be taken into
consideration.

About the policy of nationalised banks
which was also touched by various hon. Mem-
bers, as it has been explained many times in
the House, as far as speculative trade is con-
cerned, therc has been a great check on it and
the impact of this policy will be felt after
some time. A policy has been initiated to see
that credit is squeezed as far as speculative
trade is concerned. As far as the borrowal
accounts of what are known as larger houses
and big business circles are concerned, an
attempt has been made to put them through a
very strict control. It is a fact that credit
from banks, as was available previous to
pationalisation, is not available to larger
houses. It is not the palicy of bank nationalisa-
tion to squeeze the credit required for pro-
ductive purposes, the credit required for
putting the cconomy on proper shape, the
credit which is not speculative, the credit
which will not defraud the economic situation.
The nationalised banks have to give thia credit
and that has been continuing.

In terms of black money, in terms of
arrcars of taxes and various other things which
have been mentioned by hon. Members, the
House is aware thmt a strategy has been
evolved by way of various Bills which have
been introduced. A high-powered committee
on the direct taxes is already deliberating and
its report will be before the Covernment and
an attempt will be made for making an impact
on this evil of black money and evasion of
taxes, The Direct Taxes Amendment Bill
which is now before the Select Committee is
another measure which tries to attack the
problem from one angle. Administrative and
other measures bave been Introdused for
roalisation of arrears of taxes and certain
other steps have been initisted to see that thiy
evil is controlled.

About Beate trading, it is the policy of the
Government to sec that, as far ne foodgraine
are conteened, it is brought under the State
control. The Induptries Miniser has alio
indiosted , that the Governmwnt is thinking of

-
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going into consumer industries so that we can
put a check to the price rise and also specula-
tive and other factors.

In a country which has to initiate large-
scale social welfare measures, public invest-
ment has to be there and that is one of the
reasons for deficit financing, attempt is made
to limit it at a particular Jevel which will not
harm the economy. Investment as a result of
certain  social welfare measures which the
Parliament itsclf decides and investment as a
result of certain responsibilities which the
Government has to take like the Coking Coal
Mining Bill which has now been introduced
and the general insurance take-over decision
which the Government has taken, all these,
induce greater money supply and thereisa
vicious circle going on between economic
realities and the social welfare measures which
the Government has to undertake,

The question of price-rise cannot be isola-
ted from the total economic picture, from
the growth of economy, from the question of
availability of industrial raw materials and the
question of having about 7 to 9 million tonnes
of foodgrains stock as buffer which means
about Rs. 100 odd crores of investment in
the total cconomy. Therefore, it has to be a
total picture and a total attack has to be
made by a judicious strategy by initiating
long-term and short-term measures. The steps
that the Government have taken are steps in
the right direction and with the economy gel-
ting more momentum and the credit squeeze
becoming more and more real and with larger
production and with contral over the distribu-
tion system, I submit that it will be possible
to make gradually an impact on the price
situation,

The object of the hon. Member was to
focus the attention of the House on this very
important question and having focussed the
attention of the House and the measurcs
which I have indicated that the Government
is 1aking and the seripusoess the Government
itself attaches to this problem, I will request
the hon. Member to withdraw his resolution.

SHRI BOSU  (Diamond
Harbour) : 1 would fike to rush threugh sy
spench so that way friend, Frof. Mukerjee may
get the opportunity fo move his remlation,
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T only want to say that never before have
T heard such a disappointing speech fram Mr
Ganesh in this House. I feel sorry for his
that he has to defend a case which is almost
like flogging a dead horse for its actioms.
That shows the class character of him and his
Party and may I say that the pair of bullocks
that symbolised you before the people is meant
to draw the attention of the monopolists. ., .

MR. DEPUTY SPEAKER : There are no
bullocks,

SHRI JYOTIRMOY BOSU : I said that
they had. Even to-day he is trying to feebly
mumble a few words and he has naot cared to
answer the allegations that I have made on
the floor of the House. He has tned to
escape from the mssue.

Now I want to ask Mr. Ganesh one thing.
He has very cleverly slurred over the fact by
saying that the Finance Minister had given
an assurance that the scope of the Essential
it not been done ? Because they are not
willing to disturb the monopolist patrons of
this Government. Why I have to criticize
Mrs. Indira Gandhi is because I maintain and
most of the persons in the Opposition in this
House would agree with me, that the Indian
Congress to-day is one-man Party, rather one-
woman Party and all the policies are derived
at that level. Therefore, I had to say that
she is at the root of all this in order to main-
tain herself in power, Sheis in a conspiracy
with the monopolist money-bags, Therefore,
these things are there.

Mr. Ganesh has gone to the cxtent of
preaching sermons to my Party. May I say,
my Party is quite competent to look after
itself. Doctor heal thyself.
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Again, why is it that Government had
stopped the release of soyabean oil in June,
1971 when there was record output of ground-
nut prices and groundnut prices were gomng
down shightly ? Because they had stopped the
release of soyabean oil, the groundnut prices
shot up and the prices rose ; because they
wanted to allow those people to make more
moncy out of it, they had done this.

In the case of cotton and cotton textiles,
I have said repeatedly that their financing
policy has been more liberal and they have
not allowed their Depariments to touch the
cotton textile tycoons, and thercfore, the
prices had rocketed.

What about the release of their reserve
stock of foodgrains, sugar and so many other
essential commodities ? This 1s the time when
if they release those stocks, they could have a
great check on the prices which are shooting

up.

In the case of sugar, the situation is ome
of their own creation. They had decontrolled
sugar without any rhyme or reason. They
have allowed fabulous credits when there has
been record stock-piling of sugar and they
have alio tried to get more profit out of
reduced supplies. They are encouraging mid-

penalty of seven paise per metre, which is a
mockery,

My hon. friend Shri Chintamani Pani-
grahi had shown a lot of enthusiaam when he
spoke on this resolution, but I am sorry he is
not present here today, He talked about
ordinances. What is the ultimate result ? The
ordinances are meant for the common man;
he pays taxes on the one hand and higher
prices on the other, but the big people are
left untouched.

I had mentioned about mopping up of the
arrears of royalty from the coal mineowners
in West Bengal and Bihar and this would
have given several crores of rupees o Govern-
ment, but the Prime Minister is reluctant to
touch them,

I had suggested a tax on advertisements in
all spheres of life, newspaper and other
hoardings, but there also she is not going to
touch them because that would mean touching
the monopolists agawn,

About consumer revistance, how can we
have consumer remstance when the persons
engaging 1n consumer iésistance are beaten up
by the police? Only the other day, our
friend from the CPI, the district secretary in
Delhi Shri Ved Prakash had been arrested by
the police because they did not like his
presence. They did not take into considera~
tion all that was said about him in this House
because thcy wanted to escape from these
isyues,

My hon. friend from the DMK had re-
peatedly asked for more powern to thr States ;
he mamtains that the Centre is the sole arbiter
of the country and the Centre retains the
entire control of economic and other powers.
That is very true, and until such time as we
are able to give more powers, full economic
powers to the States, the Btates’ financial
position will not improve,

As regards overdrafts by the States,
Government, bave been fallowing the polioy of
carrot-and-stick approach. Itis very digoon-
certing that in 197071, not a sagle State
showed a sorplos budget. It is partly due to
the Cantre’s failure to check the rise in prices
in which the State had to dwell,

Geremmenit are not willing to touch the
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big jotdars from whom they canget a lot of
money in the shape of landholding and agri-
cultural taxes,

The hon. Minister has talked about arrears
of tax. But who is responmble for this? Tt is
the Centre’s fiscal policy that has launched
the States into the present condition. Who
arc controlling the States ? Most of the States
are under Congress rule, Therefore, it is
practically one party ruling at the Centre and
in the States. Hence the blame cannot be
passed on to anybody else,

12 hrs.

The Reserve Bank speaks about lack of
investment. You arc encouraging your mono-
polist friends to conceal their true income and
true profits. That concealed profit is being
siphoned out of the industry to be circulated
in the black market. Therefore, genuine
capital is getting depleted and dried up and
errculation of black money gains momentum,
You cannot do anything because you are
band in glove with them.

Lastly, the plan is desgned in a very
wrong manner, We have said this many tunes.
Your investments are not helping the growth
of GNP or genrration of basic wealth, The
investments arc on the wrong side. This is
being done to plrase the class to which the
Government opposite belongs. Therefore,
there is no way out as long as you are there,

In this connection, I will read out extracts
from an article in one of the leading dailies
in India under the heading ‘An Essay in For-
malism.’ It says :

“The malicious rumour spread by
anterested quarters that the Union Govern-
ment is greatly worried over the state of
the cconomy has now been effectively
nailed to the ground by no less a person
than the Finance Minister. The meetings,
in recent weeks, of the Political Affairs
Committee of the Cabinet, the Economic
Coordination Committee, and the Tull®
Planning Commission, now we know, have
been ewercises in pure formalism. These
meetings were supposed to  discums ssucs
gonctrning the ecomamy, the “price rise,
the virtual stagnation in industrial output,
the worssning budgetary position and all
that, May be these lwucs were indeod
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discussed. But we have been assured that
no decisions have been taken regarding
what needs to be done to cope with the
situation. Let prices soar, let industries
stagnate, let the tide of created money
continue to ride high. How does it
matter 7 One can discuss and discuss and
do precisely nothing. Perhaps there is a
gronuine feehng that it is from this no-
thingness that the content of the well
being will pop out.

“And yet the general price index over
the first six months of the current fiscal
year has advanced by nearly 3.5 per cent.
If one were bent on being cussed and refer
not to the wholesale price index but to the
trend of retail prices, the rise will certainly
appear to be much sharper. The wide
phalanx over which prices have increased
is indeed impressive ; prices of manufactures
as well as intermediate products, foodgrains
as well as industrial raw materials have
increased.

““It is an extraordinary situation where
we have nearly three million tonnes more of
foodgrains in stock with the Government
than at this time last year, and yet, month
for month, the actual issues have been
consistently less, so much so that the price
level of even wheat has risen over the year
by as much as 3 per cent. We have a record
stock of sugar lying with the factories but
laimez faire heing as laissez faire does, the
factory-owners and traders have tried to
sell the story that the recent buoyancy in
sugar prices is the precursor of an emerging
shortage. Stocks are intended to be used in
periods when prices threaten to rise beyond
reasonable limits s0 a3 to slap down the
rse. If you do not use them for the
purpose, the only interpretation that can be
placed is that you are not serious in your
ritualistic declaration to confpip prices.

“Or take cotton and oilsceds. The
production of mmdnm in 1970-71 has
been much better than in the preceding
year, and yet ollseed prices have soared,

MR. DEPUTY SPEAKER : Kindly men-
mﬁmnﬂl&ﬁemmu
tead it

SHRL JYTIRMOY BOSU : 1 just want to
@y bow very Gollow they ave. It isaotmy



53 Usneplopment Probiess (Rasm.] AGRAHAYANA 19, 1893 (SAKA) Unemployment Problems (Rese.) 54

contention alone. I shall conclude in & minute,
1 am finding it difficult to read.

“There has been much huffing and
puffing but, at least three years have gone
by, the Government has not been able to
pass the nccemary legislation to ride the
Forward Contracts (Regulation) Act of
some of the obvious loopholes which enabl
unhealthy speculation in the more impor-
tant commercial crops. What cannot be
cured has to be endured, bul need not be
encouraged. The Government, unfortunat
ely, bas even done that,

You ought to be at least thankful for this
article ingthe Times of India dated 9th October,
1971, I would like the hdn. Minister, Mr.
Ganesh, to read it and try to find out what the
people think about it.

MR. DEPUTY-SPEAKER : The question
is:

“This House takes note with great
displeasure and concern the galloping and
unchecked all-round nse in prices of com-
modities, especially of things of daily need,
and Government’s utter failure in control-
ﬁn‘ the same.”

The motson was negatied

1206 hrs.

RESOLUTION RE. UNEMPLOYMENT
PROBLEM

sit frgfr forst (sifergrdY) @ Sarsawr
ey, & freafafer serr w gz
¥ oue S TR~

“q% GNT FCATC H  AwwE wT § e
g firfer® Yar wfefore oot & aror-
o W g A ¥ fad g sl
mﬁi"'

I REYER, Frw gaw Wt v
wr Forarfor % & oY iR 97 vaT @
% ifow ¥t fr gk A frod O3,
Bk Y1, iy § W e 4
ol e, gt R W e

aromt, g @A ¥ A TORTT ¥ ¥ W
* ared fa¥y, wfrw ANl dromT § G
¥ wg feqr f& gar sar aw giww §
I T IT T T F RS A
XTAATAT TTEW WY GATE | SAATAT WTEA
# oY foird ), ag foole qo ang g
§ 39y s ww fe g oft g T
a8t woar ¢ s iy ¥domme &, fed
Fug7-rras § a1 fray gt o
ae ) SRR gEE famr feow AR
AL AT AW | IAF AT UH O
FHEr FAr-wadt shr-forw w Wy v
T waw & srvaeE fold §iqg
woe) fagd framr ¥ oY off s o Oy
fremTar o, a aw g e g

T arE g

gark wegafa o g & e gg wR-
faargam sTa w1 R, ag gOwfes
adT & 1 it Y T IH a6 g §—
oAt R g kv wrfew @, faad we-
& Tg gL F1d H 8, A v -
ag wxra & “fgrg” S@aTT %Y 13 gy,
1970 & sfar 34—

“Time and again studics have been
commissioned to assess its dimension and
suggest remedies, but with little tangible
results. The latest in the series is the expert
panel to be constituted by the Union Cabi-
net's sub-committee on employment. A
committee to constitute a committee is in
the true bureaucratic tradition of Indian
democracy.”

asgafe ofr wgd § e ag sadfes g
Lo SF oo L f

“But can the problem wait unl the
expert papel has gone through the length
and breadth of the country, collected ame-
wers o is inevitable gquestionnaice and for-
mulated its findings, oot to mentica the
time-lag bhetween the submission of ks report
and the decition of the Government on it 7

o & aeere ¥ queT e g
mws@g&mmw
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[ofr firgfar forer]

ot A §, a3 sglfes AT Y,
ow FAE W e aindt, qw aw A oA
foraar gwg @ s, AQeEdr fod
X oF AT IqTAT 7 AT, oW R T
w1 fggwr #% W am—-gE @ &
6w e WY g aoeTe gwE Al 8

Fal arm—argafa ot #ga & &
w ¥ ¥ wer @@ oaw o R
R &y, e wEr gw oy
0 A R @nir 1 wEd fag aowTe
¥ oY a1 sgarg § oYX A argw o
weaa Wt § Sred faar & fr S-alw
Faiw § 4 v axd s, W
HTHE FaAHE, Hfow FE a6 @-wiE
HAEF AT & s 1 T qm arar &
faray amefirgt o ¥y g g€ gawr
sk qar T weET § AR qeide W
amRet ¥ & Forer fagr & foad s
mmry

“The succemive Five year Plans have
accorded increating importance to the ob-

Jective of eradicating unemployment and
under employment,

In India's First Five year Plan, non-
agricultural employment to the extent of
5.5 million was provided. In the Second
Plan, the backlog of unemployment was
catimated st 5.3 million, of which 2.8 mill-
ion was in rural areas and 2.5 million in
urban areas. In the same Second Plan the
addition to the labour force was estimated
at 11.7 million. Thus 17 million pecrsons
were in need of employment by the end of
the Second Plan while the actual employ-
ment that could be created during that Plan
period was not more than cightmillion,"”

facwg &

“S0 about nine million unemployed were
carried into the Thind Plan. In that Plas,
the additicasl labour force potental was
fixed at 17 milliog. Thus 26 miltion mew
jobs had to be provided in the Third Plan
for wipiog out npemployment. As against
thes 14.5 rolilian tew cmployroent oppotiu
nitios'were created between 6557, bat will
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leaving a formidable backlog of over 11
million needing cmployment by the end of
the period,”

oy fRe wgd &

“It has been estimated that by the end
of the Fourth Plan the number of peisons

in Indla needing employment will be to the
tune of over 28 millions."”

28 fafaq 1 wa=w § 2 s0¥ 80
T | gATR AW H g A Fw K
TR qEAT wgaT § f aomoan
FTAE 7T W Y W FAEATHT Wy
grHw & fag ?

us arg & e qamar = rgat § 0 &9
Y o w sz fRar &) w AR
A& ggw fafreee &1 Y ®T *&F

waraT Wt § f6 SN wmr e R
Fifs TEHTT T GIU FTH-FIH AT
ot @1l frederd Sl ¥ e v g
a1 Ia% afawes & Fux gar o ag
20 fegeay, 1970 w1 “fgrgeam "
t oifF soawd § vt &1 wEd
areH fafreze et & ¢

*Mrs. Gandhi has stated that unemploy-
ment and disparities in wealth were the
two most serious problems facing the coun-
try today, reports UNI.

Ina mesmage to the national seminar
on unemployment being held here tomorrow,
Mn, Gandhi said the two problems were
inter-related, and their solution would
require a combinatjon of many approaches.
Only & major overhaul of P country's
economic and educatjongl structure and a
reorientation Of the goaly and methods
would enable the mation to find lmsting
remediess although & few short term pro-
gramimen were also pecessary.’

MR, DEPUTY-SPEARER: 1 do nmot
thick sanybody disputes that dhre is seridus
unsgplopment in the country. rn::
bhow &t be iwe accept )
A g 4
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o fegfe Forwr : g8 afes &t S
afre fie g} el W wgd § AR
gt s fafreer war st &
oy gfad

#, ...unemployment dole, resources
mobilisation, job oricated educational policy
and constitutional restraints and their
remedies,”

Tg AT AN WA ¥ wEr § ) gEEr
8 UF QI @ T AR g e
¥ 2697 warwA fadas off qre &) T
afe ot aw ¥8 @A &1 g A
g e & Al § FW s g,
gLt w1 qoft frdeft | wiedegeE
¥ I HY a7 gure ot FT wiEge
sqya ot ww wgdr & f&oardh
THATTHE  F7EIET # AT FIX A
weww §, W odeee  fawew w geer
A F oww A fw qg i
¥ FTETFE T @ g AT gaw v
N s g FT A ¥ owrew
fafree afram & 33 FvFA ¥ fag
@e Ard o gA gt wgy | afew
gaTt gaw { Ad smav fr ag 28 fafe-
a7 ¥ O AT § TEET T A ®
fog s ¥ s wEEE o ¥ ?
Ta & Wy qag To-ge BT s
wrar AfeT AT A ¥ oY a8 wer qdf )

Ay oy § fe Qe weleRwr
B T 1 oF fRrm Y i gy s Rt
Eowd feer & 5 fegre & Qe
whdy foer @ mar ) gad frwr g e
“InMtr and Orisa the growth rate

continued to bog less than one per cont—
Bibar 0.9 and Qrissa 0.1%

& 7 tome geddRY g g | e
o ar gEeey oder £ 7 wed o
e Rew firer | ¥er 8 @ Ry

¥ 1R g ¥ fedw §, sty
frdfircy § wafg @7 &t *r gureh
wewr § 1 fer gumdlt w7 ougt aw
ey §, ey oft ¥ wgr av fie Hwm
3 @Y WA—Ifew qopie H—Afier
Ia% At O wwear iy faeht wife ag
aafagaT ¥fqw 9T 9 ST oo afr
ot qgraT wrEw § | @l ag fawr
soeft H g T AWT WyE wW A
wQ it Qe W s A qgrg o
*W | qEfy www g a@ M e
FTET Qe faeew & gare S|

oA ag § v oeamne § fag
WY § IR AT W E e
AEY | 7% qF GIFI IANT TEY WL
I qF FIW AT A4 gvaT & 1 QF A
¥ ot wawmr W g fr o fone
Mo & foud faer & 5 ew o
FOrTe 77 gNTT FO¥ @A FL THT 9
|@nil ®1 TEaTaRe ¥ gwdr § arar
ITOY A F @ ww R K
ATEAT § AT wEd fam ww s
t? ar ot guETC wRE wAr ¥\Wr §
Wy B4 & fag @il & w7 4T d
o 3 &) frgeht a o ag
gL SRR T ar | afew A a
TN www ¥ afwa wxw T 93
oft, siediequa §Y afy T, wiede.
quA Y q&wA & aya fowr ot F ge-
FTAH FON T AF qg AWY W R
- gt |

agg’ﬂég
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[#fr frgfer fos]

W gl ot ¥ s gATd avwT A Og
dgar 78y fear e Prasr seae <@
% 1T g §1 W@, oF A1 oW W
QT g7 OF YT 15 7 @7 | 98 P
WA g% @RI X Ay fear ) 9w aF
THIT gE HEAT A FTT § OF a5 T
7T AL wwar § fF g fee dan
FEIQ qgHT T ad s A1 fraar
497 AMFT AVAT EAGW ¥ (G RAA N
FqEqRT g @S w40 7 qg AQemd
w7 g I7 AT Fqarw & wfEE W
fafferfiagr v S femr g o=
¥ fafaezr gad w7 9w &4 7 AR
fafrzy sredleee A I & ey
T el gy & omem fafree d
o TEr @ IEWr WA A IR A IR
forg gferer A< s 9% @ w1 R
g mewrz wr oo & 0 gEfem ¥
THHAT § GO qaTw Bar  dew fafreee
¥t qTET F a1g7 O

galr ara ag & & ferar geqman &
@R N aehw & E R Q&
) wr qaemn o fF ogw e few
feasa ¥ oz ™ § A3 gAY ATEOC W
™ femt W g7 wOr & o e
wifea fs ag war afsr aw g1 1 €@
e ¥ oEd B e e s
¥ o Fgr T § 99 7 AT

““Special Schemes : Some special scheme
has been taken up for ceation of additional
employment. The important schemes are
given below :—*

W §8 ¥FETqT 49T § IEEr wgw oy
forer § aite gaw oy § aga qwy A,
ot arw gw W o fr ) dfer & vy
wgar § fo Wit swadfr drew &
mrefic ¥ off 28 fafoe Wiy dwTe Y
Wil sk W ¥ FoerT Wt e

el ?
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frgrdoas & ag & o7 Ax ¥
war ar 1 ¥ fefigee w1 dearde Afa-
T X & 7y 9T T &, w1 §, P
¥ gy W qSY 93 § 1 g =y fm
gy § e fsmar aft 81 S wew
Fadam gt a® fom fgmn @
oY & fegee g &1 oY framd 9w
wmar, afew fead 9% qra & oeT
Porvqy g ez frad
1 g% &Y ! IR 51 F g W §7,
gak fad Ated &1 € ot adr &
qaq ¥ q1E FA FT FAX ? FATE WA
AT F9T WK FIH & | T FY fi@d
¥ frar @ fF g A9 A @ 9T
2700 %o TTFIT & @Y I Y, W AW
T 9 W% g7 § A AT | MR AT A
60,000 gt ¥srz § 1 Qar feafa
¥ wek AW &g A< 7 @l fAd
ARz Y ¥ ¥ N §g aTw ¥
graT ¢, SuwT 9T aga qa] fagie A
At grar &, AP IR €9 TS W=
g AT

qiffea™ & F¥ & aF gr o
ard, ¥few gat 9T F o el
IG YRy AT &IT IT & FIC R
fawg s 61 ! o gEIX @TAA 0g
T WY WA & 1 gETe wrew § fera
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forg & @Ay & oY egaf A Ry
fr ag sgOrdfes adsr €0

& g e geee W aber wow
ey WY afywe ANTE W3
s agaw N ag w fogAk mmi
Ay & A qfas & afes srage
&7 &7 FguE @W—-1:5 & @
1:10 1 QAT 4T 1:20 &7 QAT | I
gwy sz & fF 1:20 F1 S @Al
wifgo, dfFw avTe o1 25 A€ ¥ ¥
MANT 125 ot aF R &
ax Wt ¥ ok fag a1 s ad
TTT | T A A 4T R ?

MR. DEPUTY-SPEAKER : Resolution
moved :

“This House urges upon the Govern-
ment to take effective measures immediately
to remove unemployment among the

3 1 and uned 3 pculplr."

There are two amendments to this Resolu-
tion., Are they being moved ?

SHRI C. K. CHANDRAPPAN (Telli-
cherry) 1 Yes; Sir. I beg to move :

That in the resolution,—
Jor “eflective” substitute—

“radical economic and practical’ (1)
That in the resolution,—

add at the end—
“and to bring forward a scheme for
providing utemployment relief to all those

who arc at present involuntarily unemploy«
ed.” (2)

SHRI §. M. BANERJEE (Kanpur) : Sinoe
this resal é8 absolutely non-controversial,
jtshould be accepted immediately by the govern-
ment, I do not thifk there Is any need for dis-
cumion, What does it say? It speaks of
¥effoctive measures immediately to remove
unemployment”, Government alto says the
same thing,

MR. DEPUTY.SPEAKER : He is paking
& speech.
- SHRIS, M, BANERJEE : 1 sm no¢ mak
g 8 4pacch, My sugwession s thet sines tose

has been curtailed from 2} hours to 1} hours
and as the two following resolutions by Shri
H.N. Mukerjee and Shri R. V. Bade are
equally important and should be taken up, the
Minister may accept the resolution straight.
way. Then we are prepared to forego our time.
Let the Minister say that he accepts this in-
nocuous resolution.

MR. DEPUTY-SPEARER : The Resolu-
tion says: “This House urges upon the
government to take effective measures imme-
diately to remove unemployment among the
educated and unedueated people”. I think
the government is doing all that. The hon,
Member only wants the tempo to be increased.

SHRI N. K. P. SALVE (Betul): The
better course would be to withdraw it,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): Let it be withdrawn,

MR. DEPUTY-SPEAKER : Would you
like to reply at thiy stage ?

SHRI R. K. KHADILKAR : No. While
the Resolution appears i u, if we accept
it then the implementation part of it must be
given serious consideration, The mover of the
Resolution, Shii Bibuthi Mishra, has pointed
out the difficultics. So, I would like to sy
that [ cannot accept this Resolution in this
form.

MR. DEPUTY.SPEAKER : Then I can-
not help a discussion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I will be as brief as I possibly can
because the other resolution by Professor Hiren
Mukerjee is to be taken up, I am & member
of this Unemployment Commi and I must
point out the difficultics that we are facing.
The Government have tsken not less than
13 months to constitute the Committec after
they have given an assurance on the floor of the
House. Then they have taken about four
months to give w office accommodation, and
personnel to bandle this huge taak was not
given till last month. This i the importance
which they attach to this work! I hope the
bon, Minister approciates that there is no data
::MWM have pader.
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Pervonally 1 maintain, and my party
maintained ; that unemployment is the crea-
tion of the present set-up and its class charac-
ter, That is why every plan has increased
number of unemployed. They taken many
job-killing steps, following the pattern of the
western  capitalist countnies which are very
much under-populated.

SHRI R. K. KHADILKAR : Sir, with
your permission, may I point out that he is
a2 Member of the Unemployment Committee.
Whatever he has to say he has to submit
through the Chairman of the Committee. He
is voicing his views here.

SHRI JYOTIRMOY BOSU : But I have
not ceased to be a member of this House,

They have neglected labour-intesive efforts
and industries which could have created GNP
or basic wealth substantially. They have not
taken up intensive rural works progiamines
to have two or three crops a year, Similarly,
they have not taken up rural electrification,
rural roads etc, and thosc ficlds have been
thoroughly neglected. Small-scale, cottage
and agro-based industries have bren given step-
motherly treatment. The result is that we are
at the base of the economic level and we have
the lowest per capita income, even if we com-
pare oursclves with Thailand, Ceylon, UAR
and Ghana. Even those countries which are
having a higher population growth rate have
maintained a higher per capita income, This
shows how miserably this government have
failed in tackling this problem. I again say
at the end that problem is the creation of
government because of its clas character.

MR. DEPUTY-SPEAKER : I am not
wure il we have followed a practice by which
when a Member of the house is a Memberof &
Commitee he forfeits his right to exprem his
veiws in this House. I do not know that.

SHRI R.K. KHADILKAR : I was refer-
Ting to its propriety.

MR. DEPUTY.SPEAKER : I leawe it
to him, T was referving to the position under
the Rules of procedure. Propricty is =a
matter of conscience of the individusl
momber,

DR. V. K, R. VARADARAJA RAC
(Bellary) 1 Sir, while T am glal tha this

DECEMEBER 10, 1971

Unemploymant Problom (Rem,) 64

Resolution has been moved, the only thing
that bothers me is the expression “immedia~
tely” in it. If the Government were to ac-
cept this resolution, I am absolutely positive,
no matter whether Shri Khadilkar sits in that
chair or Shri Jyotirmoy Bosu sits in that
chair, that there can be no immediate aboli-
tion of unemployment in this country.

SHRI JYOTIRMOY BOSU : Kindly do
not express an opinion about us

SHRI S. M. BANERJEE : The world
‘“ymmediately may be omitted.

DR. V. K. R. VARADARAJA RAO : If
it had been omatted, T would have supported
the resolution.

SHRI N. K. P. SALVE: What he means
18 either the best man or the worst man.

DR. V. K. R. VARADARAJA RAO : 1
am glad that the Resolution has been moved,
because while the Prime Minister has recog-
nised the problem of unemployment, as Shri
Bibhuti Mishra pointed out, as major prob-
lem confronting the country, one does get
the uneasy feeling that enough is not being
done specifically, categorically, conspicucusly
and unambiguously to deal with it.

I am not concerned with the Datwala



65 Unemployment Problem {Rem.) AGRAHAYANA 19, 1893 (SAKA) Unwnployment Problem (Rasm,) 66

Government have from time to time outlined
various steps. But I would respectfully sug-
gost to them that appointing committees is
not going to solve the problem. It is one
way, if I may say so, of trying to salve their
conscience and giving the country an impres-
sion that they are serious about doing some-
thing., Just as Government have approached
the problem of war with Pakistan with a
tremendous amount of energy, drive, plan-
ning determination and the will to win, I
suggest that the problem of unemployment
should also be tackled in the same spirit.

Since I do not want to take much time as
there are many speakers, otherwise I can
give a long talk on this, I would not do it.
I only want to make one concrete suggestion
—and [ make it very seriously—for the con-
sideration of the hon. Minister and Govern-
ment why are we not thinking in terms of a
crash programme for employment in this
country, if we want employment ? We want
sclf-employment, more small-scale industries,
more labour intensive work, an enlarged
market, more demand for goods and more
pieduction for meeting the large demand for
goods. All that is true, but in order to
create a really enlarged market and give
opportunity for a tremendous expansion of
sclf-employment as well as employment of
the educated people, it seems to me that this
country needs a hig public works programme,

While my hon. friend, Shri Jyotirmoy
Bosu referred to the class structure and o on,
oddly enough it is & leading member of the
clam to which he is opposed, ShriJ. R. D.
Tata, who suggested some time ago that
there should be a Rs. 300 crores public works
programme not only for one year but for a
period of three to four years so that the

questionnaire and getting evidence, witnesses
ctc.—all that can go on because it will help
my students to write their thesis later on—for
the time being, immediately the war is over
and we come to a successful peace, the first
thing they should take up is to think in terms
of a crash programme for employment through
the medium of public works, This iz a well
known remedy. We all know that President
Roosevelt was confronted with the problem of
13 million unemployed in the United States
and he saved his country from a revolution
by going in for a very large programme of
public works which also later on proved to be
most productive in the course of 5-6 years. I
would, therefore, suggest that a big pro-
gramme of road construction a big programme
of housing construction, a big programme of
contour bunding and minor irrigation and
afforestation—all these are labour intensive
programmes—should be undertaken.

I would even go to the length of suggest«
ing that the Cabinct should appoint a special
committee for this purpose. The Cabinet has
a number of committees. Why does not the
Cabinct have a special committee for generas
tion of quick employment facilities ? Why
don't they make the Minister for Labour
and Rehabilitation also a Minister for gene-
rating employment ?

Let the things be taken into great details
just as we take war in detail. We did not
think of war on a macro basis. We thought
of places and districts ; we thought of strate-
gic targets and we coordinated and combined
all ousr armed forces. In a similar kind of
way, we require a detailed working on this
probl of ploy and this detailed
working cannot bc done unless there is a
regular target. Therefore, I would suggest
that they should immediately take up this
question of public works which will gencrate
employment by providing infra-structure =s
well as by creating employment in the pro-
cem of generating infra-structure,

In my opinion—I am only hasarding
figure—we will require something of the order
af R, 250 crores a your for a period of 3-4
years. That is the minimum. Probsbly, it
will have 80 be much more. 1If we can spend
30 many hundreds of crores on  rehabilitation
which 1 do not at all grudge, if we aan
speod 20 many hundrods of oroees ofr natiosal

which, of coume, I do mot grudge,

-1 the momle of the people, the pre-
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vention of the development of the kind of
tendencies to which my hon. friend, Shri
Bibhuti Mishra, referred, amongst the younger
people the creation of a climate of confidence,
& climate of development, requiries that em-
ployment should now figure very much more
in the minds and thinking of the Govern-
ment than apparently has been the case so
far.

I would like to conclude by suggesting
that, while I do not think the resolution as
it stands can be accepted, and I do not want
to suggest that there should be unemploy-
ment relief, the Government should go in for a
big public works programme. If they do not
do it, I am afraid, many of us who are
loyal to the party discipline may be constrain-
ed to make a representation to the Govern-
ment, if not to the House, and will be
waiting on deputation to the Prime Minister
saying, “If you cannot solve the problem of
unemployment, then some kind of dole will
become necessary.” If you want to avoid dole
and avoid wasling of money, let us think in
terms of a big programme of public works.
This is a concrete suggestion 1 want to make,
1 hope, when the Minister replies, he will
indicate the readiness of the Government to
the suggestion and not to go on with these
committees, I do not mind if he dissolves
all these committees, thereby allowing Mr.
Jyotirmoy Bosu to speak as much as he wants
in this House ! Let the Government accept
the need for a big programme of public
works, s¢t up a special committee of the
Cabinet and then draw up a detailed working
plan for the purpose of executing such a
public works programme.

* SHRI J. M. GOWDER (Nilgiris) :
Mr. Deputy Speaker, Sir, I am grateful to
you for giving opportunity to speak om the
Resolution moved by Shri Bibhuti Mishra
urging upon the Government to take effective
measures immediately to remove unemploy-
mont among the educated and uneducated
people.

Sir, according to the statistics given out
by the Government, we find that every year
70 lakhs of educated young people are added
to the cadre of ynemployed in the country,
What constructive schemes have been  formmu-
lited and implanented by the Gevernment
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in the matter of providing employment oppor-
tumtics to the huge number of uncmployed
in the country ? Any number of Committees,
like the Dantwala Committec, Bhagawati
Committee and the National Committee on
Unemployment have been appointed by the
Government to study this question. I can
only construc that the Government want to
take shelter under thess Committees and
they arc not prepared to take immediate steps
to solve this problem. I can frankly say that
the appowntment of such Committees is an
excuse for the Government to postpone take
ing constructive steps in providing more em~
ployment opportunities. I don’t think that
it is difficult for anyone to undemtand the
intentions of the Government on this grave
1"sue

I have been strengthened in my feeling
when I saw the spectacle of the hon. Minister
expressing his wmahbility to accept such an
innocuous Resolution moved by a Member
belonging to the ruling Congress Party, Is
the hon. Member who moved this Resolution
not a Member of the Congress Party ? The
Government should not have had any hesita-
tion in accepting this Resolution. The reluc-
tance on the part of thc Government to accept
this Resol it abundantly clear
that the Government want to evade this issue
and they arc not prepared to tackle the
situation forthwith.

The Government may appoint any number
of Committees, but I am sure that that will
not lead to any solution of the problem.
Unless  the Government  unhesitatingly
nationalise all the private sector industries
completely, they will not be able to find any
solution. Take for example a graduate
employed in the Government. He getsa
salary of Rs. 300 or Rs, 400 a month. But,
in the private sector industry, a similar gradu«
ate, under one guise or the othowsaying that
}cuardnuveofmwthehpm
ment or he is a favourite'of somebody in the
management, is given Ra* 3000 or Rs, 4000
per month as salary. I say this in particular
because in this salary 10 or 15 unemployed
graduates could be given employment in the
private sector industries if the Government
nationalise them. I would like to charge the
Government that they are giving all sorts of

*The original specch was delivered in Tamil,

incentives and encoursgements to privete
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sector industries which do not work in national
interest, I need not explain that the foremost
national interest at the moment is giving emp~
loyment to the ever increasing number of
educated unemployed. The grave unemploy~
ment situation prevalent in the oountry
can be solved only when the Government
nationalise all the private industries. But, I
am afraid that the Congress Government at
the Centre have not got the guts to do this.
During the recent parliamentary elections, we
used to hear the slogan of nationalisation in
every nook and corner of the country. The
acquisition of a privatc unit here and the
nationalisation of some coal mines in onc
part of the country are not the real meaning
of nationajisation of the productive means of
the country for public purposes. The present
policy of the Government is neither here nor
there. I am not able to appreciate the cons-
traints and restraints shown by the Govern-
ment in the matter of nationalising big indus-
trial units in the private sector.

I do doubt whether the Government have
given serious thought to the genesis of Naxalism
in West Bengal. Who are these Naxalites ?
They are the educated unemployed. Have they
become Naxalites overnight ? Do they think
that it is their inalirnable right to destroy
men and matrrial in the country ? There is
no meaning in condemning them for their
activities. For how long they will continue
to climb the hill of frustration and swim
against the heavy currents of proverty and
misery ¥ What will they do if they cannot
get employment even after years of searching ?
There is a limit to human patience. They
cannot indefinitely endure the unpalatable
sight that cven the less qualified and illiterate
ones get  thousands of rupees as salary in the
private sector. Naturally, they have taken to
violent activities, which in other words you
call Naxalism. I would like to warn the
Government that this situation, if it is allowed
to continue further, will explode envelop-
ing the e country in bloody chaos and
confusion. I woulds also fike to reiterate that
they are not gojog to solve this grave and
dangerous issue by having a plethora of Com-
mittees, The Government will have to fortify
themselves against the erupting situation by
taking concrete steps.

I would say that by having a crash pro-
gramtme with an allocation of Re 50

croret for creating employment opportunitios
in the rural aress of the eountry the Gevern

ment will not be able to touch even the
fringe of the problem. It is like siviqmga:
candy to a hungry elephant. The

of Ra. 25 crores in the year 1971.72 for
generating employment potential for the
educated uncmployed in the country secms
to me only symbolic attempt on the part of
the Government. I feel that all those things
arc only on paper and no scheme has become
a reality, In reply to a question of Shri
H. M, Patel, the hon. Minister of Planning,
Shri Mohan Dharia, has talked about so many
schemes for this in general terms. He has
not replied in specific terms what schemes
are under actual implementation, I would
only say that the Ministers should not try to
absolve themseclves of their obligations by
giving such evasive replies to impportant
questions. I would only suggest that the
Government should pursue the policy of
nationalisation in right earnest and with
vigour m.m:ad of tinkering with the mmcpt
of nat ion. The C ittees app

for this purpose only squander pubhc money
and no worthwhile bencfits accrue to the
people of the country. In any case the Govern-
ment will never be able to find a solution to
thiv problem simply by appointing commi-
ttees.

In the end, I begin to get a doubt whether
there is another sphit in the ruling Congress
Party when I sce the reluctance on the part
of the hon. Minister to accept the resolution
moved by his own party Member in the
House. I would ask that, if this is the trend,
is there any distant possibitity for the Govern-
ment to accept a resolution moved by Memb-
ers like me in the Opposition ?

I would only say that the Government
should realise the gravity of the situation and
take contrete measures to find a solution to
the problem of educated unemployed in the
country whose number is growing beyond

SHRI S. M. BANERJEE : May I make
one submission ? We have taken the decision
to sit from 10 a. m, to 1 p. m. We have not
taken the decision that the time of 2} hours
fixed for non-official business will be curtail-
ed to that extent. Once the House has taken
the decision to sit for 2§ hours for private
Members’ businéss, naturally, sil those resolu-
tions on today’s Order Paper, including Shei
Bade's man be covered, because regarding the
subjectsmatter of Bhel Bade’s revolution, Gov-
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ernment have already taken a decision that
they will implement it. My hon. friend Shri
H. N. Mukerjee’s as also Shri Bade’s resolu-
tion can both be covered today, and for this
purpose, I would suggest that the Honse may
sit up to 2 p. m. People are working else-
where for 24 hours a day, and I think that we
can also sit for one more hour today. I only
want your opinion, not your ruling on this.

MR. DEPUTY-SPEAKER : That puts
me in some difficulty. According to the rule,
2} hours are meant for private Member's
business, but this is on the basis that the
House sits for a full day. Now, the House
has taken a decision to sit from 10a. m. to
1 p. m, It is the House which has taken the
decision. And it had also taken the decision
that private  Member's business will be from
1130 a. m.to 1 p. m.

SHRI S. M. BANERJEE : This matter’
was ncver decided by the Business  Advisory
Committee,

MR. DEPUTY-SPEAKER : I think it
was announced in the House.

SHRI S. M. BANERJEE : No, this was
not announced in the House, What was ann-
ounced was only this that the House had
taken the decision to st from 10 a. m. to
1 p. m. The suggestion came from Govern-
ment and the Speaker gave his consent.

MR. DEPUTY-SPEAKER : Let me place
the facts before the House, On December
7, hon. Members were informed by a bulletin
that :

‘‘Members are informed that in view
of the change in the time of sitling of
Lok Sabha, Private Members' business on
Fridays will be transacted from 11.30 am.
to | p. m.".

So, hon. Members have been informed, and
the House has been informed, and no ohjec~
tion has been taken so far to it, and, there-
fore, it must be taken that it was accepied
by the House.

Even 8o, I would not like to be very
in this maer. I would
good sense of the Howse
instances when we have
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clock also, and we have sat for 13 minutes or
20 minutes extra when there has been busi-
ness to be disposed of. I do not see why any
exception should be made in the case of
private Members' business, when we do not
doso in the case of Government business,
Threfore, I would leave it to the good sense
of the House,

Hon. Members have heard Shri 8. M.
Banerjee make an appeal. I am not giving
any ruling, but I shall leave it to the House.

SOME HON. MEMBERS : No, no.

SHRI S. M. BANERJEE : Whit is this
‘No’ no" ? In that case, the other resolutions
will be blocked. This is awkward, Sir.
Otherwise, when Shri Jagjivan Ram makes
his statement, we shall also have to say ‘No,
no’, and that would be very awkward, When
we can sit here up to 1 p. m. already, can
we not for one honr more for Private Mem-
bers’ business ?

SHRI C. M. STEPHEN (Muvattupzha) :
There are two resolutions more remaining on

the agenda.

MR. DEPUTY-SPEAKER
before the House.

But not

SARI C. M. STEPHEN : That is true,
they are not before the House, but they are
on the Order Paper.

The decision of the House is that we sit
up to one O clock. Of course, there can be
exceptions, only if the importance of the
matter before the House is such that the
House is convinced that that extraordinary
course of sitting beyond the scheduled time is
absolutely nccemary.

mit we may not be asked to it
scheduled hour of teriination of the sitting
o that we can atteod & our
grunmes a3 per schedule.
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SHRI S. M. BANERJEE : The other
Resolution is about recognition of the GDR
and it is important in the sensc that it is
among the socialist countries that have sup-
porled us in the Bangla Desh issue. Let that
Resolution at least be introduced and let it
come on recorcl.

MR. DEPUTY-SPEAKER : There arc
two opinions as to whether the next Resolu-
tion also be discussed now. It is not
for me to give my opinion, I leave it to the
House. If the House objects, I am helpless.
We have to adjourn at 1 P, M.

SHRI JYOTIRMOY BOSU : We are of
the qpinion that Shri H. N. Mukherjee’s
Resolution should be taken up and discussed
today because it is very important.

SHRI K. NARAYANA RAO (Bobilli) :
We have discussed this matter many
times. Thercfore, to rcpeat the same thing
is not so important.

MR. DEPUTY-SPEAKER : There is
objection ; T am helpless.

SHRI' CHINTAMANI PANIGRAHI
(Bhubancshwar) : He may be allowed to
move his Resolution.

MR. DEPUTY-SPEAKER : It cannot
be donc under the rule, Unless I disposc of
the Resolution before the House, I cannot
take up the next,

ot g W ¥ (wrely) : SqTeAw
g, a8 AET w7 v YaT § oY g
THIA ¥t oF F7 Fyaar FT | Rgrfe
T vt fF arfieerrr & we aw WX
g Al a@ P A e W o
sedt ag & fo gw IO & fom ot
der fegelm ¥ aga W &, 9 A
wrf fafewr somr &% sE¥ fag AR
& 7 gurw §, o sy ¥ar ¥
T

“In- conttast: -with this -approach,
the Education Commismion suggested that

under a good arrangement, every graduate
should be given along with his degree
or diploma an offer of appointment as
well. This offer need not be binding,
but a compulsion on the state to make
such an offer would be the surest guaran-
tee that the output of the educational
system is closcly linked with employment
opportunities. All the evidence from coun-
trics that have adopted guaranteed em-
ployment such as the UAR suggests that
such guarantces merely underwrite the
private demand for higher education lead-
ing to a massive under-utilisation of gra-
duates in the public sector™,

Fuag g ar f5 aw srefer
oo w1 ey | gfafadr § freey
™ gra 1 e & e & g
¥z faeem aifgo | 9e® ag-aTe Sawr
ur afefebe qramie &1 faaar w1fgy
o arawy ¥@ o AAEQ Y E | Ad
WAwn Qo 5 fogam & foak
At § 9% w9 aifew s fafae @
@ & AT X9 AW B I IFA QT
E 1 ey oy farygfey foosy oft & s <mmt
L AT GFaad agaagne g 5
aT AFTH A dErm agR A A
IIET TSN TN AE fawrenr At A
X ST Y eifagel a0 7w W
§ sg 0% ¥ w1a aff w99
ol ¥ g arh oy wy gww 1 fadw A
wfafen JeRed & ag freear
W Tt g gem feg g
TR A FTOrAaE § 1 R
Yo & qor frrere &1 Bfies ga
7g graa & o anfy o gw
wiwg # 7 frer ¥
6 T ATTHY raTAT WGy §
fergeam & s 1 #0710 7y
g a W § 1 g oy afirel
&, Iu% sTwi o ofr g gy qEW

%
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[ofr g W=z zTT]

o gera fxq fr foen g¢ famem @ Member may continue on the next occasion.
it §, ox dogue w e ¥ fawr a 13 bra.

B &, 9z 2w & fawre & &0 § FAT ’

qfge 1 .. The Lok Sabha then adjourned till Ten of the
Clock on Mondgy, December 13, 1971]
MR. DEPUTY-SPEAKER : The hon. Agrahayana 22, 1898 (Saka)
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